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-tNilT{ilF HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

.ft,d" (Special OriginalJurisdiction)

'it.-.r..TUTSONY, 
THE ELEVENTH DAY OF NOVEMBER

TWO THOUSAND AND TWENTY FIVE

THE

{
s;t:

HOrpu
t

PRESENT

RABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

33326, 33630.3371 .30477. 30587, 30601. 30602, .30689, 30704,

3080 AND
2025

petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

WP.No.33979 of 2025

Between:

shree srinivasa services, Luxettipet Road, Mancherial Adilabad, Telangana.

.....PETITIONER

AND

, ,, 1, .Assessment Unit, lncome Tax Department, National e-ASseSsment Center'
, .i l,'Room ,No.a01 , inOFf ooi, E-Ramp, Jawaharl-al Nelrlu Stiadium, New Delhi-1 10

, : . oog- z.tn.o,i fIi otriCbi wiro'-(t ), PC_IJ .? 1st Floor, Ranga Raja complex,

Reddyl Colony, Mancherial, Telangana- 504208'

2. lncome TiXofficer Ward-(1), PCIT-2 1st Floor, Ranga Raja Complex, Reddy

Colony,'Mancherial, Telangan a- 5O 4208'

3. Commissioner of lncome tax (Appeals), National Faceless Appeal centre
(NFAC), HYderabad

4. Principal Chief Cornmissioner of lncome Tax, Andhra Pradesh and

feianLina. UvOeiiOJO iO-Z-S, Room No.922,9th Floor, B Block, lTTowers,

AC Gfards,HYderabad-sO0 004.

5. Union of lndia, rep. by its secretary, Ministry of Finange, Goyglnll]ent of lndia,- 
SiOFfoor, JeevaiDeLp-Building, Sansad Nfarg, New Delhi-110 001.

.....RESPONDENTS
l

t\



pleased to issue -a Writ of Mandamus or any other appropriate writ, order or

direction - (a) declaring the notice under Section 148A(b) dated 22.03.2022,

Order under Section 148A(d) dated 31.03.2022 and Notice under Section 148 of

the lncome Tax Act, 1961, dated 02.04.2022, passed by 2no Respondent for the

assessment year 2018-19 as being without jurisdiction and contrary to faceless

assessment procedure laid down in Section 144Bof the lncome Tax Act 1961and

consequently. (b)to sei-aside the subsequent proceedings in order under Section

147 dated 12.12.2023 issued by the 1st Respondent and order under Section 250

dated 02.12.2024 issueO by the 3rd Respondent for the assessment year 2018-19

as being without Jurisdiction, arbitrary, illegal, bad in law, void-ab-initio, apart

from being violative of Articles 14, 19(1Xg) and 265 of the Constitution of lndia

and contrary to faceless,:etssessrnent procedure laid down in Section 1448 of the

lncome Tax Act 1961, i'fr0 .on."quently set-aside the same in the interests of

justice.

|.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

grant stay of all further proceedings. including any recovery, pursuant to thri

impugned notice under Section Section 148A(b) dated 22.03.2022, order under

Section 148A(d) dated31,:03.2022 and notice under Section 148 dated

O2.O4.2122issued by the 2n{ Respondent, under Section 147 read with Sections

144 and 1448 of the lncome Tax Act, 1961for the assessment year 2018-

lgsubsequent proceeOingt in order under Section 147 dated 12.12.2023 issued

by the 1st Respondent dnd orcier under Section 250 dated 02.12.2024, pending

disposal of the writ p6tition as otherwise the Petitioner will be put to severe loss

and hardship.

Counsel for the Peti$oaer : SRI AKRUTI AGARWAL

Counsel for the Reqoorrdent Nos.1 to 4 : SPL. G.P FOR STATE TAX

Counsel for the Respondent No.S : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO:30153 OF ,84s
I]i

Between:



n ,.tn'a;.{i

Harish Mahesh Gianchandani, S/o Lale Mahesh Gianchandani, Aged about 50
#31?.*B"oB,T55;;ffi5-t 

-rvi -oor, il-Fid'tirora e.tr,,'", -s5' 
Road,

AND
PETITIONER

1' The Deputy Director of tncome Tax, (rnv) DDrr/ADrr(rNV) -1(3) Hyderabad.
2' The Assistant comnrissioner of tncome Tax, circre g (1) Hyderabad.
3. The Assistant com,*lssioner of rncome Tax, circre g(1) Hyderabad.
4. The Deputy director of tncome Tax, (rnv), DDrr/ADrr(rNV) _s(2) Hyderabad.
5. The Nationar_Faceress;Assessment c.enter, rncome{ax Department, 2ndftoor, E-Ramp, Jawahirral w6iru stroiri,, i(",i,"riLrni - 110 003. ' '
6' The Assessment Unit, lncorye {a1_D-epartment, Ministry of Finance,Government of tndia lt$ew-fieff,i_f f OOdr-' 

" "-' '.r ,v,r

7. Union of lndia, Represented bv
M i;i,i'.i 

"i' 
Fi nbnti ffi il ddJ;:,i,:,i.5?ffl,?383T1 ent of Reven ue,

.....RESPONDENTS

. Petition Under Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order or direction, more particularly in the nature of writ of
mandamus decraring Notice under 14gA(1) dated 26-03-2025 bearing DrN No.
ITBA/AST/F/148A(SCN)-112024-25t1075g81g12(1) 

and the notice dated 19-06-
2025 issued under sectiog 14g of the Act,bearing DrN No. ]rBA/AST s 148_
112025-2611077213947(1) and consequential order under section 14gA dated 1g-
06-2025 bearing DIN lrBA/AsrtFt148N2ozs-z6t1or7z136l1(1) as being void,
illegal' arbitrary, without jqrisdiction, violative of section 14g of the lncome Tax
Act' 1961 and Article 14 of-the constitution of lndia and consequenly set aside
the same. {

!.A.NO:1 OF 2025

Petition Under s"di,;fr 151 cPC praying that in the circumstances stated in
the affidavit filed in suppertiiif the petition, the High court may be pleased to stayall further proceedings pursuant to Notice under 14gA(1) dated 26_03_2025
bearing DIN No. !TBA/AST/F/148(scN)-1t2024-2sr1otsoa1g12(1) 

and the notice
dated 19-06-2ozs isqpd.',pnder section 14g of the Act bearing DrN
lrBA/AST/s/148 ltzoiiwtin77213.Gt1(1) and consequentiar order under



Section 148A' dated 19-06-2025 bearing DIN ITBtuAST/F1148N2025-

2611077213671( 1 ).

Counsel for the Petitioner : M/s R.S.ASSOCIATES

Counsel for the Respondent Nos.1 to 6 : Ms. J.SUNITHA (SR SC FOR INCOME
TA)()

Counset for the Rlspondent No.7 : SRI N.BHUJANGA RAO, DEPUW
SOLICITOR GENERAL OF INDIA

W.P.NO:29934 OF 2025

Between:

Gradiente lnfotainmenf fimited,, Flat No.306, Road No.12, 3rd Floor, May Fair
Gardens, Banjara-flilts;'"li/derabad 500034, Telangana Rep. by its Director Vimal
Raj Mathur

.....PETITIONER

AND

1. The National Faceless Assessment Center, lncome-tax Department, New
Delhi, lndia.

2. Commissioner of lncome Tax, Center Circle-12, Hyderabad.

3. The Assessment Unit, lncome Tax Department Ministry of Finance,
Government of lndia.

4. Commissioner of lncome Tax, Center Circle-1(2), Hyderabad. '

5. The Aisessment Unit, lncome Tax Depar:tment Ministry of Firiance,
Government of lndia.

, .....RESPONDENTS
I

Petition Under Article 226 of the Constitution of lndia praying that in the; --*"
circumstances stded in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or direction more particularly in the nature of a Writ

of Mandamus declaring the order under Section 148A(3) dated 27 .06.2025 bearing

DIN and Notice No. ITBA/AST/F1148N2025-2611077942303(1), and the

consequent notice dated 27.06.2025 u/s 148 bearing DIN and Notice No.

ITBA/AST/ St 1 4S!l lzffi-Z}t t077g42442(1 ) for the assessment year 2019-20 as

being void, illegal, arbitrary, without jurisdiction, violative of Article 14 of the

Constitution of lndia and consequently set aside the same.
l,

I
i'
t:!

9d.



|.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings consequent to the notice dated 27.06.2025 u/s 148 bearing

D I N and Noti ce No. ITBA/AST/S/1 48 1 I 2025-261 1 077 I 42442(1 ).

Counsel for the Petitioner : SRI P.S.S.KAILASH NATH

Counsel for the Responddnts : SRI N.PRAVEEN REDDY ( SENIOR SC FOR lT
DEPT

w.P.NO:3O161oF 2025

Between:

Sri Venkateshwara Swamy Devasthanam, Rep.by Executive Officer Kuruma
Ramanjaneyulu, S/o. Kuruma Sanjanna, Aged about 57 years, Occupation ;

Executive Officer, R/o. Srinivasapuram Chikkadapally, Hyderabad 500020
Telangana, lndia.

.....PETITIONER

AND

1. Assessment Unit, National Faceless Assessment Centre, lncome Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi 110 003.

2. The lncome Tax Officer, AC Guardi, Masab Tank, Hyderabad.

3. Union of.lndia, Ministry of Finance,'North Block, New Delhi.

4. The lncome Tax Officer, Ward 4(1), Hyderabad t T TOWER, AC Guards,
M asah. Tan k,..Hyder:abad-500004, Telan gana.

5. Union of lndia, Represent by Secretary Ministry of Finance North Block, New
Delhi-1'10 001,

.....RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in the

nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by

2ndRespondent under section 148 Dated. 31.03.2023 vide DIN No.

ITBA/AST/S/1 48 1 I 2022-23 I 1 051 7 87 5 42(1 )t or th e Assessm ent Y ear 2O 1 9 -2oand

the consequential order passed bythe lstrespondent u/s. 147 r.w.s 144 read with

,l

I



section 144Bof the lncome-tax Act. Date of Order 08.03.2024, DlN.

ITBAIAST/SI1 47 12023-2411062247707(1)for the Assessment Year 2019-20, as

arbitrary, illegal, bad in law, void abinitio, violation of principles of natural justice

apart from violation of Articles 14, 19 (tXg) and 265 of constitution of lndia apart

from being violative of provisions of section 148Aand section 149 of the Act and

also contrary to the circular issued by CBDT and provisions of section 151A of the

Act, and consequenSy set aside the order passed by 1st Respondent u/s. 147
,3

r.w.s 144 read with sbction 144Bof the lncome-tax Act Date of Order 08.03.2024,

DlN. ITBAJAST/S/1 qi zOZg-Zqt fi62247707(1 )for the Assessment Year 2019-20

and all consequential proceedings pursuant thereto.

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings, including any recovery, pursuant to the order passed by

the 1't RdSpondent u/s. 147 r.w.s 144 read with section 144Bof the lncome-tax Act

Date of Order 08.03.2024, DlN. IT84/A5T/5114712023-2411062247707(1)for the

Assessment Year 2019-20andstay of Demand notice under section. 156 Dated.

08.03.2024 vide DIN No.ITBA/AST/S/15612023-2411062247780(1) for the

Assessment Year 2019-20.

Counselforithe Petitbner : SRITHANNERU CHAITANYA KUMAR

Counsel for the Respondent Nos.1 ,2 & 4: Ms BOKARO SAPNA REDDY
(sENroR sc tNcoME TAx)

Counsel for the & 5 : SRI N.BHUJANGA RAO, DEPUW
SOLICITOR OF INDIA

t

W.P.NO:30249 OF 2025

Between:

Gradiente lnfotainmentr.Limited, Flat No.306, Road No.12, 3rd Floor, May Fair
9".r99ni, Banjara hli+l,s+flyOerabad 500034, Telangana Rep. by its Director-Vimal
Raj Mathur.

.....PETITIONER
AND

Nation;iIFHielpss1. The
Delhi, lndia

Assessment Center, lncome-tax Department, New



fsffi::' ,-
I

f

2.CommissioneroflncomeTax'CenterCircle-12'Hyderabad'

3.TheAssessmentUnit,rncomeTaxDepartmentMinistryofFinance,
Government of lndia'

4.CommissioneroflncomeTax,CenterCircle-1(2),Hyderabad.

5.TheAssessmentUnitrncomeTaxDepartment,MinistryofFinance,
Government of lndia'

i ""'RESPONDENTS

petition uno$ Article 226 of the constitution of lndia praying that in the

circumstances stat& in the affidavit filed therewith' the High Court may be

pleased to issue a writ, order or direction more particularly in the nature of a writ

of Mandamus declaring the order under Section 148A(3) dated 27 '06'2025 bearing

DtN and Notice xo ITBA/AST/Ft148N2025-2611077942356(1)' 
and the

consequentnoticedated2T.06,2025u/sl4SbearingDlNandNoticeNo.
trBA/Asr/ st14g-1tzo2s- 2611017942476(1) for the assessment year 2o2o-21 as

being void, illegal, arb'ltrary, without iurisdiction, violative of Article 14 of the

constitution of lndia and consequently set aside the same'

|.A.NO:1 OF 2025 '; :

Petition under Section 151 cPc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased pleased

to stay all further proceedings consequent to the notice dated 27 '06'2025 u/s 148

bearingDlNandNoticeNo.ITBAJAST/S/1481t2025.2611077942476(1).

Counselfor the Petifioner : SRI F'S'S'KAILASH NATH

Counsetfor the Re{rondents : SRI N.PRAVEEN.REDDY (sENloR SG FoR lT i

DEPr . i
1

W.P.NO: 3103e oF 
?025

Between: :

IssacGeorgeAnicattu,s/oThomasGeorgeAnicattu,Ao.daboutTlyears,occ
Business, nyo. golr''t.;lu;viri, ]5r".t"i"iJry'ffi]tti Nigar Hvderabad 500018 '

T;ffi;t, i"oii 
^#?A47 

32e.

fi'r*tn, "'PETITIoNER

AND

1=DeputyCommissioneroflncomeTax'Circle2(1)'Hvderabad'Room;[*Bdlgm#j'"ltii+";m'S}lyl:H]:[fmrux:,11i,11[')"

HYderabad, {Ffiq4gana' cuuu64'



2. The Joint commissioner of lncome Tax, Range ll, Hyderabad signatuie
Towers, Sy.N.o.6(P) of Kondapur, Sy.37(p) of t<otnaluda,Opp. B-otanical
Gardens, serlingampally (M), R.R. District, Hyderabad, Telingana, s00094.

3. The National Faceless Assessment Centre, lncome Tax Department Ministry
of Finance Govt. of lndia, New Delhi.

4. union of lndia, Ministry of Finance, Rep. by its secretary, 166-8 North Block,
New Delhi - 110 001.

.....RESPONDENTS

. Petition Under: Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be

pleased to (i)lssue a Writ, Order or Direction more particularly, one, in the nature
of Writ of Mandamus, declaring the action of the Respondent No. 1 in issuing a

Notice u/s. 148 dated"o3-062025 calling for Return of lncome for A.Y. 2021-22 as

illegal, arbitrary, 6io in law and violative of Articles 14, 19 and 265 of the

Constitution of lndia (ii)Set aside the Notice issued by Respondent No.1 u/s. 14g

'of lncome Tax Act, 1961 dated 03.06.2025 calling for the Return of lncome of the

Petitioner for A.Y.20 21-22 and any consequent . proceedings as lacking in
jurisdiction

|.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to grant

'an interim stay on the operation of the Notice issued illr. t48 of the Act dated
03.06.2025 calting for income for A.Y. 2021-22, and further stay all consequential
proceedings initiated or contemplated by the Respondents.

Counsel for the Petitioner : SRI p.SOMA SHEKAR REDDY

counsel for the Respondent Nos.l to 3 : Ms. J.suNlrHA (sR sc FoR lNcoM
rAx)

counselfor the REspondent No.4 : sRl N.BHUJANGA RAo, DEpury
SOLICITOR GENERAL OF INDIA

{i

lj":fi



W.P.NO:31 t.oF-2025

Between: 'i.tf
.l *r.r

Mohammed Abdul Hameed, S/o Mohammed Abdul Rahman, Aged 61 years, Occ;
Business, R/o. 8-5-410, Azam Road, Nizamabad Telangana, lndia-503001
CFBPM857OD.

'J''t

.....PETITIONER

AND

1. lncome Tax Officer, Ward I (1) Hyderabad lT Tower, AC Guards, Masab
Tank, Hyderabad, Andhra Pradesh, 500004.

2. The Princlpal Commissioner Of lncome Tax 4,lncome Tax Towers, Masab
Tank, Hyderabad, Telangana - 500 004.

3. National Faceless Assessment Centre, lncome Tax Department, tvlinistry of
Finance, Government of lndia, New Delhi.

4. Union Of lndia Ministry Of Finance Rep By lts Secretary, 166-8 North Block,
New Delhi 110 001.

5. The Principal Commissioner of lncome Tax 4, Hyderabad lT Tower, AC : I l

Guards, trlasab Tank, Hyderabad, Andhra Pradesh, 500004.

6. The National Faceless Assessment Centre lncome Tax Department, Ministry
of Finance Govt. of lndia, New Delhi.

7. Union of lndia, Ministry of Finance, Rep. by its Secretary, 166-8 North Block,
New Delhi - 110 001 :

.....RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in ine affidavit filed therewith, the High Court may be

pleased to (1) lssue a Writ, Order or Direction more particularly, one, in the nature

of Writ of Mandamus, declaring the action of the Respondent No.1 in passing an

Order passed u/s. 148A(d) dated 22.03.2023, Notice issued u/s. 148 dated

25.03.2023 calling for income for A.Y. 2016-17, assessment order dated

28.12.2023, and subsequent Orders dated 05.06.2024, 06.06.2024, and

20.06.2024levying penalty against the Petitioner as illegal, arbitrary, bad in law

and violative of Articles 14, 19 and 265 of the Constitution of lndia (ii) Set aside

the Order passed u/s. 148A(d) dated 22.03.2023. Notice issued u/s. 148 dated

25.03.2023 calling for income for A.Y. 2016-17 by the Respondent No.1,

assessment order dated 28.12.2023, and subsequent Orders dated 05.06.2024,

06.06.2024. and 20.06.2O24levying penalty against the Petitioner and any

consequent proceedings as lacking in jurisdiction.



|.A.NO:1 OF 2025

PetitionftifiU#S5ection 151 CPC praying that in the circumstances stated in
.!:

the affidavit fileH,,rnrsiipport of the petition, the High Court may be pleased to grant

an interim stay on the operation of Order u/s. 148A(d) dated 22.03.2023, Notice

issued u/s. 148 of lncome Tax Act, 1961 by Respondent No.1 dated 22.03.2023

calling for the rkurn'of income of the Petitioner for A.Y. 2016-17 and assessment

order dated 28:42::2023, subsequent Orders dated 05.06.2024, 06.06.2024, and

20.06.20241evyin$'penalty against the Petitioner and further stay all consequential

proceedings initiated or contemplated by the Respondents.

*.?
Counselfor the Petitioner : SRI P.SOMA SHEKAR REDDY

. Counselfor the Respondent Nos.1 to 5 & 6 : SRI K.SUDHAKAR REDDY (Sr SC
FOR TNCOME TAX)

Counsel for the Respondent Nos.4 & 7 : SRI N.BHUJANGA RAO, DEPUW

W.P.NO:31 044 OF 2025 ' i 'l

Between:

R V J Enterprises Private Limited, Having office at 5-8-599lDl 1 to 9, Ratan Mall
Complex Mubarakbazar, Abids, Hyderabad 500001, Telangana, lndia A
ADCR5778E Represented by Mr. Gopal Krishna.

.....PETITIONER

AND
i

1. Assistant Comlnissioner of lncome Tax, Circle 3 (1) Hyderabad Signature
Towers, Sy.No.6(P) of Kondapur. Sy.37(P) of Kothaguda, Opp. Botanical
Gardens, Ser$ngampally (M), Ranga Reddy District, Hyderabad, Telangana,
500084.

2. The Principal Commissioner Of lncome Tax 1, lncome Tax Towers, Masab
Tank, Hyderabad, Telangana.

3. National Faceless Assessment Centre, lncome Tax Department, Ministry of
Finance, Government of lndia, New Delhi.

4. Union Of lndia Ministry Of Finance, Rep By lts Secretary, 166-8 North Block,
New Delhi 110 001

5. The Principal Commissioner of lncome Tax 1, Hyderabad lT Tower, AC
Guards, Masab Tank, Hyderabad, Andhra Pradesh, 500004.

6. The Principal Commissioner of lncome Tax 1, Hyderabad lT Tower, AC
Guards, Masab Tank, Hyderabad, Andhra Pradesh, 500004.

7. The National Faceless Assessment Centre lncome Tax Department, Ministry
of Finance Govt. of lndia, New Delhi.



8. Union of.lndig, l,lil,9try of Finance Rep. by its Secretary, 166-8 North Block,
New Delhi - 110 001.

.....RESPONDENTS

Petition under Arricle 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue a writ, order or Direction more particularly, one, in the nature of
Wiit of Mandamus, declaring the action of the Respondent No.1 in passing an

order passed u/s. 148A(d) dated 28.03.2024, Notice issued u/s . 148 dated
28.03.2024 calling for income for A.y. 2014.47, and assessment order dated
24-o3.2o25as illegal, arbitrary, bad in raw and viorative of Artictes 14, 19 and 26s
of the constitution of rndia ( )set aside the order passed u/s. i48A(d) dated
28.03.2024, Notice issued u/s. 148 dated 28.03.2024 callihg for income for A.y.
2017-18 by the Respondent No.'1, and assessment order dated 24.03.2025 and
any consequent proceedings as lacking in jurisdlction.

t.A F

Petition Under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to grant
an interim stay on the operation of order u/s. 148A(d) dated 28.03.2024, Notice
issued u/s. 148 of lncome Tax Act, 1961 by Respondent No.1 dated 2g.03.2024
calling for the return of income of the petitioner for A.y. 2017-1g and assessment
order dated 24.03.2025 and further stay all consequential proceedihgs initiated or
contemplated by the Respondents.

Counsel{sr.the Petitioner : SRI p.SOMA SHEKAR REDDY

Counsel for the Respondent Nos..l to 3, 5 to 7 : Ms. BOKARO
(sENroR sc tNcoME rAX)

SAPNA REODY

Counsel for the Respondent Nos.4 & 8 : SRI N.BHUJANGA RAO
SOLICITOR GENERAL OF INDIA

, DEPUTY

R V J Enterprises Private Limited, Having office at 5-g-599/D/ 1 to g, Ratan Mall
9gIqlgl,___ly@arakbazar, {!ids_., Hy_ierabad 5OOO01, reiang'an{- rndiJ
AADCR5778E Represented by Mr. Gopatkrishna.

.....PETITIONER



AND

1 . Assistant Commissioner of lncome Tax, Circle 3 ( 1) Hyderabad Signature
Towers, Sy.No.6(P) of Kondapur, Sy.37(P) of Kothaguda, Opp. Botanical
Gardens, Serlingampally (M),Ranga Reddy District, Hyderabad, Telangana,
500084.

2. The Principal Commissioner Of lncome Tax 1, lncome Tax Towers, Masab
Tank, Hyderabad, Telangana.

3. National Faceless Assessment Centre, lncome Tax Department, Ministry of
Finance, Government of lndia, New Delhi.

. 4. Union Of lndia Ministry Of Finance Rep By lts Secretary, '166-8 North Block,
New Delhi 1 10 001 .

5. The Principal Commissioner of lncome Tax 1, Hyderabad lT Tower, AC
Guards, Masab Tank, Hyderabad, Andhra Pradesh, 500004.

6. The Principal Commissioner of lncome Tax 1, Hyderabad lT Tower, AC
Guards, Masab Tank, Hyderabad, Andhra Pradesh, 500004.

7. The National Faceless Assessment Centre lncome Tax Department, Ministry
of Finance Govt. of lndia, New Delhi.

8. Union of lndia, Ministry of Finance Rep. by its Secretary, 166-8 North Block,
New Delhi - 110 001.

Petition Under Afiicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to (i) lssue a Writ, Order or Direction more particularly, one, in the nature

of Writ of Mandamus, declaring the action of the Respondent No.1 in passing an

Order passed u/s. 1a8A(d) dated 28.04.2022, Notice issued u/s. ,l48 dated

28.04.2022 calling for income for A.Y. 2018-19, and assessment order dated

20.03.2024 as illegal, arbitrary, bad in law and violative of Articles 14, 19 and 265

of the -Constitution of . lndia, (ii) Set aside the Order passed u/s. 148A(d) dated

28.04.2022, Notice issued u/s. 148 dated 28.04.2022 calling for income for A.Y.

2018-19 by the Respondent No.'1, and assessment order dated 20.03.2024 and

any consequent proceedings as lacking in jurisdiction.

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to grant

an interim stay on the operation of Order u/s. 148A(d) dated 28.04.2022, Notice

issued u/s. 148 of lncome Tax Act, 1961 by Respondent No.'l dated 28.04.2022

calling for the return of income of the Petitioner for A.Y. 2018-19 and assessment

.....RESPONDENTS

!1.



order dated 20.03.2024 and further stay all consequential proceedings initiated or

contemplated by the Respondents.

Counsel for the Petitioner : SRI P.SOMA SHEKAR REDDY

Counsel for the Respondent Nos.1 to 3, 5 to7 : Ms BOKARO SAPNA REDDY
(sENroR sc rNcoME TA)()

Counsel for the Respondent Nos.4 & 8 : SRI N.BHUJANGA RAO, DEPUW
SOLICITOR GENERAL OF INDIA

W.P.NO:31069 OF 2025

Between:

PLR Projects Pvt. Ltd., having its office at Astra Towers, 5'floor, Survey No.12(P),
Plot No.2-91l12lAllAtuiic.'l;-tfuthaguda Post Hitech City, Hyderabad, Telangana -
500084 Rep. by its Managing Director.

.....PETITIONER

AND

1. Assessment Unit, lncome Tax Department, National Faceless Assessment
Centre Government of lndia, Jawaharlal Nehru Marg, Block B, Press Enclave,
Savitri Nagar New Delhi - 110002.

2. Assistant Commissioner of lncome, Tax Circle-5(1), Hyderabad Room
No.224, B Block, 2nd floor lT Tower, AC Guards, Masabtank, Hyderabad -500004. 

l

3. Union;of lndia, Rep. by its Secretary, Department of Revenue, Ministry of

: ,.....RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstang-g9. glatgq in the affidavit filed therewith, the High Court may be

pleased to:issue Writ Order or Direction more particularly in the nature of Writ of

Mandamus declaring the impugned Assessment order dated 12-03-2025 with DIN

No. ITBA/AST/5114712024-2511074394063(1) for A.Y.2019-20 passed by 1st

respondent pursuant to impugned order dated 06-04-2023 passed u/s. 1a8A (d) of

the lncome Tax Act, 1961 and impugned notice dated 06-A4-2023 u/s.148 of the

lncome Tax Act, 1961 issued by 2nd respondent as being without jurisdiction,

without authority of law, arbitrary, illegal, unjust and violative of Articles 14, 19 (1)

g and 265 of Constitution of lndia and contrary to section 151A of the lncome Tax

Act, 1961 and consequently set aside the same.



l.A.NO:1 OF 2025

Petition Unt{iil'Bection 151 CPC praying that in the circumstances stated in
i,:

the affidavit filed iri,tiapport of the petition, the High Court may be pleased to stay
i"

all further proceedings pursuant to impugned Assessment order dated. 12-03-

2025 with D I N No. ITBA/AST/SI 1 47 I 2024-251 1O7 4394063(1 ) for A.Y.201 9-20.

.t+:'i,r

Counsel for the Pqtifigner : SRI MOHD MUKHAIRUDDIN

Counsel for the Rdspondent Nos.l & 2 : Ms BOKARO SAPNA REDDY (SENIOR
sc rNcoME TA)()

Counsel for the Rq;pondent No.3 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO: 31072 OF 2025

Between:

PLR Projects Pvt. Ltd, having its office at Astra Towers, Sth floor, Survey No.12(P),
Plot No.2-91l12lAllAM/G-1, Kothaguda Post Hitech City, Hyderabad, Telangana -
500084 Rep. by its Managing Director. i

AND

.....PETITIONER

yderabad Room
abtank, Hyderabad -

1 Assistant Commissioner of lncome Tax, Circle-s(1), H
No.224, B Block, 2nd floor tT Tower, AC Guards, Mas
500004

2. Union of I by its Secretary, Department of Revenue, Ministry of
Finance, North Block New Delhi - 110001.

.....RESPONDENTS

Petition'Under Articte 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue Writ Order or Direction more particularly in the nature of Writ of

Mandamus declaring the impugned Assessment order dated 28-03-2025 with DIN

No. ITBA/AST/5114712024-2511O75232417(1) for A.Y.202O-21 passed by 1st

respondent pursuant to the impugned notice dated 30-03-2024 u/s.148 of the

lncome Tax Act, 1961 issued by 1st respondent as being without jurisdiction,

without authority of law, arbitrary, illegal, unjust and violative of Articles 14, 19 (1)

g and 265 of Constitution of lndia and contrary to s.151A of the lncome Tax Act,

1961 and consequently set aside the same.

#;
nOia;lRep

t :i



A

!.A.NO:{ OF 2025

Petition under section 151 cPC praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be pleased to stay
all further proceedings pursuant to impugned Assessment order dated 2g-03-2025
with DIN No. rrBA/Asr/s/1 47t2024-2st107s232417(1)for A.y.2o2o_21 passed by
1st respondent.

COUNSEI fOr thE PEtitiONEr : SRI MOHD MUKHAIRUDDIN

counsel for the Respondent No.1 : sRr K.suDHAKAR REDDY (Sr SC FoRINCOME TA,\)

Counsel for.the.ftes
couNSELi . .,

pondent No.2 : SRt B.JTTHENDER (CENTRAL GOVT

W.P.No:31076,9F 2025

Between:
r-i

AND

shekar Reddv 'a,are, s/o.M.Linga Re-ddy, aged abbut , s2 years, GovernmentEmployee, RydFrat' G.ir6iCoi" o91;(L -E-ripr"vJJ" 
cotony, Don BoscoNagar,Kismatpur, Ralenoiinagb;+ooi8b,'iiing"- Fi5i"jy=Ei.tri.t, Terangana.

.....PETITIONER

'1.:lncomeTaxofficer,Ward13(3),Hyderabad

' 
I 'rne 

Principar chief commissioner of rncome Tax ilr. Hyderabad, Terangana.

'' ]f F, L1lt?%5;::,i;i:,.,fi?ffi i::n :?"s gft , n com L rdx D epa rtm ent, u i n istry

4. 
H$gHtli$li,n[l?ir", of Finance, rep. by irs secretary, 166-8 North Btock,

5 The Principar chief commissioner of rncome Tax-ril, Hyderabad, Terangana.t 
lf F, I"1lt"J %f::j;T"fi? ff : il:ft'"?"sg? 

r n com e rax D ep a rtm ent, M i n istrv

7' 
H:ft3tillfl?ir113ll"v or Finance, rep. bv its secretarv,166-8 North Brock,

...RESPONDENTS

Petition Under Article 226 of the constitution of lndia praying that in the
circumstances .stated in the affidavit fired therewith, the High court may be
pleased to (i)' lsi'ue a writ, order or Direction more particularty, one, in the nature
of writ of Mandamus, decraring the order dated 12t06r2025 passed by the 1st



respondent under sub-Section (3) of Section 148A of the lncome Tax Act, 1961

and pursuant thereto a Notice under Section 148 of the lncome Tax Act, 1961

(Act) vide Notice dated 1210612025 in DIN and Notice No. ITBA/AST/S/148

1t2025-6511076980939(1) for the year 2021-22 as illegal, arbitrary, bad in law,

void ab initio, violative of the principles of natural justice and being violative of

Articles 14,19 and 265 of the Constitution of lndia, and consequently, (ii). Set
i

aside the Notice dated 1310312025 issued under sub-Section (1) of Section 1484

of.the lncome Tax Act, 1961 issued by the Respondent No.1 for the 4.Y.2021-22

and any consequent proceedings as lacking in jurisdiction.

|.A.NO:1 OF 2025

Petition Un{er Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to grant

stay of all further proceedings including coercive steps pursuant to the order dated

1210612025 passed by the 1st respondent under sub-Section (3) of Section 148A

of the lncome Tax Act, 196,1 and pursuant thereto a Notice under Section 148 of

the lncome Tax Act, 1961 ('iAct") vide Notice dated 12.06.2025 in DIN & Notice

No.ITBtuAST/S/1 48 112025-65/1076980939(1) for the year 2021-22.

Gounsel for the Petitioner :'SRl B.KRISHNA REDDY

Counsel for the Respondent Nos.1 to 3, 5 & 6 : SRI K.SUDHAKAR REDDY (Sr
sc FoR rNcoME TAX)

Counsel for the Respondent Nos.4 & 7 : SRI N.BHUJANGA RAO, DEPUW
SOLICITOR GENERAL OF INDIA

W.P.NO: 31226 OF 2025

Between

Sri Venkata Vidyasagar Kuchi, S/o. Sri Kuchi Venkata Narasimharao, Aged about 48
years, Occupation Private Service, Permanent Address 11-139,772 Bedok Reservoir
View, Longvalel:Singapore - 470772. PresenUTemporary Address 203, Manikanta
Residency, Roa{,-No.2, Alkapuri, Ramakrishnapuram, Dilsukhnagar R.R. District
500035. l,i,

.....PETITIONER

AND

1 The Incort#,:fax Officer (lnt Taxn)-1, Aayakar Bhavan, Basheerbagh,
Hyderalorldi-fiO0004.



2. Thelncome Tax officer, ward 12(1), Hyderabad, Aayakar Bhavan,

Basheerbagh, HYderabad'

3. The lncome Tax Officer, ward 12(1), Aayakar Bhavan, Basheerbagh,

Hyderabad 500004.

.....RESPONDENTS

Petition Under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to pass 
"r$ 

ord",. or direction, especially one in the nature of WRIT oF

rrlAuonuus holdirt that the notice dated 20.04.2023 issued by 1st Respondent

under section 148 0f the Act with DIN and Notice No.ITBAJAST/S/1 48 112023-

24t1052239692(1) and the assessment order passed uls'147 rws 144 of the Act'

dated 31.07.2025 as bei'ng passed without jurisdiction, arbitrary' illegal' bad in law'

void ab initio, apart from being violative of provisions of section 148A and section

14g of the Act and also contrary to the circular issued by CBDT and provisions of

.section 151A of the Act, and consequently set aside the notice issued by the 1st

'Respondentundersectionl48dated2004z,Or.?3andthe":t-":"'"ntorder
:,poSSed under section 147 r.w.s 144 of the Act dated 31.07'2025 for asst' year

2019-20.

|.A.NO:1 OF 2025

. petition Under Section 151 CPC praying tirat in the circumstances stated in

the.affidavit filed in support of the petition, the High court may be pleased to stay

the collection of tax raised by 1st Respondent and alt consequential pending

rpenalty proceedings for the Ay.2019-20'

i
Counsel for ttre P&itioner : SRI A'V'RAGHU RAM

Counset for the RBspondents : SRIVIJHAY K.PUNNA (SENIOR SC FOR ITD)

W.P.NO: 31271 OF 2025
d.!."1r'

Between: ,:.i:fi',
{l

Dhiraj Handa, S/d:Med' iKrishnan t1q4''
ninObton Ridse, Austin, Texas -787.33

Wnitp..i valtef, HS Darga, Hyderabad, T'

aoed about 60 years, Occ. N/A Rio 1704

H?ring lnOian iesidential address at 15'

elangana -500008.

.....PETITIONER
i'
t'

i.i ;'t.'j i:'Ji/al

i

i

i

I

I

I

I

!

I

I
I
t
i
,
!

t
t.

t
I



AND

1. Union of lndia, Ministry of Finance, North Block, New Delhi Represented by its
Secretary.

2. lncome Tax Officer, Ward 15(1) lT Tower,AC Guards, Masab Tank,
Hyderabad, Telangana -500004.

3. lncome Tax Dephhment, ADIT (lNT TAXN) -1 Aaykar Bhawan, Opposite L.B.
Stadium, Basheer Bagh, Hyderabad, Telangana -500004.

4. National Facelery Assessment Centre, lncome Tax Department, Room
No.401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium, Delhi-1 10003.

i .....RESPONDENTS

i
Petition Under Afiqh 226 of the Constitution of lndia praying that in the

circumstances stated ia.{he affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order, direction more particularly one in the

nature of a Writ of M6ndamus declaring the (a) Assessment Order dated

28.04.2025 bearing DIN and Order No.ITBA/AST/S/1 4712025-2611075840464(1 )

passed by the Rebpondent No. 3 under Section 147 rlw 144 of the lncome Tax

Act, 1961 (Act), (b) Notice of Demand dated 28.04.2025 bearing DIN and Notice

No. ITBtuAST/S/15612025- 2611075840518(1) issued by the Respondent No. 3

under Section 156 of the Act along with the computation sheet bearing No.

ITBA/AST/5131912025- 26110758405a7(1) (c) letter dated 10.10.2025 bearing

No.ITBA/COM/F/172A25-26t1081630625(1) issued by the Respondent No. 3 and

all the consequential proceedings as illegal, without jurisdiction, arbitrary and

contrary to the provisions of the lncome Tax Act, 1961 .

|.A.NO:1 OF 2025 ?

t

Petition Under€ection 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

the operation of thef,(q) Assessment Order dated 28.04.2025 bearing DIN and

Order No. ITBtuASI/S114712025-2611075840464(1) passed by the Respondent

No. 3 under Sectionj{4[{MA, 144 of the lncome Tax Act. 1961 (Act), (b) Notice of

and dated 28.04.2025 bearing DIN and Notice No. IT8A/A5T/5115612025-

2611075840518(1) issued by the Respondent No. 3 under Section 156 of the Act

along with the f.ryputation sheet bearing No. ITBA/AST/SI31}I2O25-
i'

2611075840547(1) {aii}etter dated 10.10.2025 bearing No. ITBA/COMIFl17l2O25-



2611081€30625(1) issued by the Respondent No.3 and all the consequential

proceedings pending the consideration of this writ petition.

Counsel for the Petitioner : SRI V.ANEESH

Counsel lbr the Respondent No.l : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

Counsel forthe Respondent No.2: SRI K.SUDHAKAR REDDY (Sr SC FOR
rNcoME TA()

Counsel for the Respondent No.3 : SRI VIJHAY K.PUNNA (SENIOR SC FOR
rTD)

W.P.NO: 31510 OF 2025

Between:

Mr. lshaq Khan Mohammed, S/o Mr.Mohammed lbrahim Khan, aged 50 years, Occ.-
Business, R/o. Plot No. 8-2-326lA/2, Road No.3, Banjara Hills, Khairatabad,
Hyderabad - 500 034, Telangana.

.....PETITIONER

AND

1 . Assessment Unit, lncome Tax Department,, National e- Assessment Center,
New Delhi, Room No.- 401,2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi - 110 003.

2. The lncome Tax Officer - Ward 6(1), Hyderabad, l.T.Tower, AC Guards,
Masab Tank, Hyderabad - 500 004, Telangana.

3. The Principal Chief Commissioner of lncome Tax, Andhra Pradesh and
Telangana, Hyderabad l.T.Towers, AC Guards, Masab Tank, Hyderabad -
500 004, Telangana.

.....RESPONDENTS

Petition' Under Article 226 of lhe Constitution of lndia praying that in the

circumstances -stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate Writ, order or

Direction, declaring that- a. the order passed uls 147 rlw sec. 144 rlwls 1448 of

the lncome . Tax Act, 1961, dated 25.02.2025, bearing DIN No.-

ITBA/AST/S/14F12024-25110737o4o14(1), by the 1st Respondent, for the

Assessment Year 2O17 - 18, and b. the consequential penalties levied u/s.

272A(1)(d), 271F and 270A ot the lncome Tax Act, 1961 dated 05.08.2025,

05.08.2025 anh 06.08.2025, by the 1st Respondent, vide DIN No.s-

|TBA/PNL/F/2fi2A(1) (dy2)25-26t1}79309047(1), fiBNPNLlFl271Fl2O25-



2611079305875(1) and ITBA/PNUF/270AI2O25-2611O79330185(1), for the

Assessment Yeat 2017 - 18, as arbitrary, illegal, bad in law, void-ab-initio, violative

of the principles of natural justice, apart from being violative of Articles 1a, 19(1)(g)

and 265 of the Constitution of lndia and Sec1484 of the lncome Tax Act, 1961,

and to consequently set aside the same in the interests ofjustice.

|.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings. including any recovery, pursuant to the notice issued u/s

148 of the lncome Tax Act, 1961, dated 12.03.2024, bearing DIN and Notice No.-

ITBA/AST/S/148 112023-2411062496521(1), by the 2nd Respondent, for the

Assessment Year 2017 - 18, pending disposal of the above writ petition.

Counsel for the Petitioner : SRI A.V.A.SIVA KARTIKEYA

Counsel forthe Respondents : Ms. BOKARO SAPNA REDDY (SENIOR SC
rNcoME TAX)

W.P.NO: 31754 OF 2025

Between:

Mohammed Muqtar, S/o.Mohammed Habeeb, Aged about 39 years, Occupation
;Business, 9-3-58/D/33,Ahmed Colony, MD Lines, Golconda S.O., Hyderabad,
Telangana-500008.

.....PETITIONER

AND

1 . The lncome Tax Officer Ward 14('1), Hyderabad, lT Towers,A.C. Guards,
Masab tank, Hyderabad, Telangana-500004.

2. The Princigial Chief Commissioner of lncome Tax, APandTS, 1Oth Floor, C-
Block, lT Towers, A.C. Guards, Masab tank, Hyderabad, Telangana-500004.

3. The Assegiment Unit, Income Tax Department, National Faceless
Assessmeht Centre, Delhi, Ministry of Finance, Room No. 4O1, 2nd Floor, E-
Ramp, Jawaharlal Nehru Stadium, Delhi-1 10003.

:D'r 
.....RESP.NDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances ,.g1ated in the affidavit filed therewith, the High Court may be
pleased to issi"1e F writ, order or direction, more particularly one in the nature of

Writ of Mandamus, declaring the Assessment Order dt. 27.01 .2025 passed by the



3'd respondent u/s 147 r.w.s 14411448 of the lncome{ax Act for A.Y. 2017-18 vide

DIN No. ITBA/ASUS/I4712024-2511072558170(1), consequent to the order

passed u/s 14sA(i) d1.19.03.2o24 vide DIN No. ITBA,/AST/F1148N2o23'

24t1062965211(1)'and the notice u/s 148 d1.19.03.2024 vide DIN

No.ITBA/AST/S1148-112023- 2411062965714(1), issued by the JA0(1st

respondent) instead of FAO(3rd respondent) that too based on the incorrect

information, and con{lequential penalty orders passed vide order u/s 271Fof the't
Act dt.30.07.2025 and order u/s 271AAC(1) of the Act dL30.07.2025 as void,.E
illegal, and contrary to the provisions of lncometax Act and contrary to the

Principles of Natural Justice.

i
|.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in sup1frh of the petition, the High Court may be pleased to stay

all further proceedings pursuant to the Assessment Order dt. 27.01.2025 passed

by the 3rdrespondent u/s'147 r.w.s 14411448 of the lncome{ax Act for A-Y- 2017'

18 vide DIN No. ITBA/AST/S 114712024- 2511072558'170(1) and the Penalty orders,

and may pass such other order(s) as the Hon'ble Court deems fit and proper in the

interests of substantial justice, as otherwise the Petitioner would be put to

irreparable loss and severe injury..

Counsel for the Petitioner : SRI DUNDU MANMOHAN

Counsel for the Respondents : Ms BOKARO SAPNA REODY (SENIOR SC

rNcoME TA() :

wr17l-c!-Ft25
Between:

Anil Kumar Pallela, S/o. Lakshmaiah, Aged about 41 years, Occ; Business, Ryo 8-1-
1361N 1o1, Maruthi Nagar, Shaikpet, Hyderabad 500 008.

f.
:rt* ....'PETITIONER

AND ,,Ji, ,

1 . lncome Tax Officer, Ward 14(1), Hyderabad lT Towers, AC Guards Masab
Tank Hyderabad- 500004.

2. The PrincioaLEhirf Commissioner of lncome Tax' AP and TS, 1Oth Floor, C-
atock, l.T.Iprprs: 1 0-2-3, A.C.Guards, Hyderabad -500004.

,:.4, .



3. Assessment Unit, National Faceless Assessment Centre lncome Tax
Department, Ministry of Finance Room No. 401, 2nd Floor, E-Ramp
Jawaharlal Nehru Stadium, Delhi- 110003.

t.....
4. The Prirlp$ml Chief Commissioner of lncome Tax,, AP and TS, 1Oth Floor, C-

Block, l. f,Towers, 1 0 -2-3, A.C. Guards, Hyderabad -500004.

5, Assessment Unit, National Faceless Assessment Centre lncome Tax
Department, Ministry of Finance Room No. 401, 2nd Floor, E-Ramp
Jawaharlal Nehru Stadium, Delhi- 1 10003.

1{' .....RESPONDENTS

't+' Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or direction, more particularly one in the nature of

Writ of Mandamus, declaring the notice dated 05.04.2024 passed by the 1st

Respondent und6r sectjon 148 of the lncome Tax Act for A.Y. 2020-2021 vide DIN

No. ITBA/ASTiSl 148-112024-25/10633922365( 1), consequent to the order passed

u/s 148A(d) dated 05.04.2024 vide DIN No. ITBA/AST/F/ 148N2O24-2O251

1063922078(11 issued by the JAO 'lst Respondent instead of FAO (3rd

Respondent) as'against the provisions of section 151A of lncome Tax Acr,1961

and E- Assessment of lncome Escaping Assessment Scheme, 2022 read wilh

CBDT Notification No. '18/2022|F.No.37014211612022 daled 29.03.2022, as void,

illegal and contrary to the Principles of Natural Justice.

|.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings pursuant to notice issueal dated 05.04.2024 passed by the

1st Respondent uhder section 148 of the lncome Tax Act for A.Y. 2O20-2021 vide

DIN No. ITBA/AST/S/1 48-1 12024-251 1 063392236541), consequent to the order

passed u/s 148A(d) dated 05.04.2024 vide DIN No. ITBA/AST/Fl 148N2024-20251

1063922078(1).t

Counsel for the Petitioner : SRI PARIKSHITH KUTUR

Counsel for the Respondents : Ms BOKARO SAPNA REDDY (SENIOR SC
rNcoME TAX)

t



W.P.NO:31E92 OF 2025

'tletween:

Mr. Abhishek Srivastava, S/o Mr. Dharam Karan Srivastava, aged 43 years, Occ. Pvt
Employee, Flat No. 203, Palace Orchards Apqrtmqnts, 2nd Floor, Lane Beside
Andhra Bank ATM, Himayathnagar, Hyderabad - 500 027, Telangana.

.....PETITIONER

AND

1. Assessment Unit, lncome Tax Department, National e-Assessment Center,
New Delhi, Room No.. 401, 2nd Fioor, E-Ramp, Jawaharlal Nehru Stadium.
New Delhi - 110 003.

2. Thelncome Tax Officer, Ward 121, Hyderabad, Aayakar Bhawan, Opp. LB
Stadium, Basheer Bagh, Hyderabad - 500 004, Telangana.

3.'ThgPrincipa! Gommissioner of lncome, Hyderabad-1l.T.Towers, AC Guards,
.. Nlasab Tank, Hyderabad - 500 004, Telangana.

4. The lncome Tax Officer Ward 12(1'), Hyderabad, Aayakar Bhawan. Opp. LB
Stadium, Basheer Bagh, Hyderabad - 500 004, Telangana

5. The Principal Commissioner of lncome, Hyderabad-1, l.T.Towers, AC Guards,,
Masab Tank, Hyderabad - 500 004, Telangana.

.....RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or,

Direction, declaring that a. the order passed uts 147 r/w sec. 144 rlw sec. 144B of-

the lncome Tax Act, 1961, dated 11 .O2.2O25, bearing DIN

No.ITBA/ASTtst14712024-2511073177868(1), by the 1st Respondent, for the

Assessment Year 2O2O - 21, and b. the consequential penalties, levied uls.270A

and 271AAC(1) of the lncome Tax Act, 1961, dated 07 .08.2025 and 25.08.2025,

by the 1st Respondent, vide DIN Nos. ITBA/P NLlFl270N2025-2611079371648(1)

and 1TBA/PN LlFt2TlAAC(1)12025-2611079984694(1), tor the Assessment Year

2O2O - 21, as arbitrary, illegal, bad in law, void-ab-initio, violative of the principles

of natural justice, apart from being violative of Articles 14, 19(1Xg) and 265 of the

Constitution of lndia and Sec '148A of the lncome Tax Act, 1961.



|.A.NO:1 OF 24fr":

-,:

'* 
".', ,

Petition tlnder Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings, including any recovery, pursuant to the notice issued u/s,y,

148 of the lncohri; Tax Act, 1961, dated.l 4.03.2024, bearing DIN and Notice No.

ITBA/AST/S/148.*112023-2411062600300(1), by the 2nd Respondent, for the

Assessment Year 2020 - 21, pending disposal of the above writ petition.

Counsel for the Petitioner : SRI A.V.A.SIVA KARTIKEYA

Counsel for the Respondents : Ms BOKARO SAPNA REDDY (SENIOR SC
rNcoME TA)()

W.P.NO: 31914 OF 2025

between: . ,

'MOHD AZHER UDDIN, S/o LATE MOHAMMED IMAM UDDIN Aged about. 59
years, Occ. Business R/o, H.No.16-1-261N1 FIat no.102, 1ST Floor, Saidabad
colony Main Road Hyderabad 500059.

.....PETITIONER

AND

1. Assessment Unit, lncome Tax Department, National e-Assessment Centre,
Room No.401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium, New Delhi-110
003.

i,.
lTO, Ward 51 Range 55,1T Towers, Masab tank.Hyderabad-5K057.

Principal Chief Commissioner of lncome Tax, Andhra Pradesh and
Telangana, Hyderabad, 10-2-3, Room No.922,9 Floor,B Block, lT Towers, AC
Guardsfl Vderabad-S00 004.

Union of lndia, rep. by its Secretary, Ministry of Finance, Government of lndia,
3rd Floor, Jeevan Deep Building, Sansad Marg, New Delhi.110 001.

lTO, Ward 5(1) Range 55, lT Towers, Masab tank. Hyderabad-500057.

lTO, Ward 5(1) Range 55, lT Towers, Masab tank. Hyderabad-500057.

Principal Chief Commissioner of lncome Tax, Andhra Pradesh and
Telangana, Hyderabad, 10-2-3, Room No.922, 9th Floor, 'B' Block, lT Towers,
AC Guards, Hyderabad-s00 004.

I

2.

3.

4.

5.

6.

7.



:-

Union ol'zlfrjia, rep. by its secretary, Ministry of Finance, Government of lndia,
3rd FlocfitJeevan Deep Building, Sansad Marg, New Delhi-110 001.

'.' !
J:,)r,:.. .....RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstanceslxtated in the affidavit filed therewith, the High Court may be

pleased to issue an order, direction or Writ, more particularly in the nature of a

Wiit of Mandarnus to, (A)Declaring the order passed by the 2nd Respondent under

Section 147 dated 08.03.2025 for the assessment year 2A20-21 as being without

jurisdiction an{ gontrary to the faceless assessment procedure laid down in

Section 144-8 of the lncome Tax Act 1961, and consequently (B)to set-aside the

order dated 08.03.2025 issued by the 2nd Respondent under Section 147 read

with Sections 144 and 1448 of the lncome Tax Act, 1961 for the assessment year

2O2O-21 as being without jurisdiction, arbitrary, illegal, bad in law, void-ab-initio,

apart from being violative of Articles 14, 1g(1xg) and 265 of the Cortstitution of

lndia and contrary to faceless assessment procedure laid down in Section 1448 ot

the lncome Tax Act 1961 and pass such other order or orders may deem tit and

proper in the circumstances of the case. (C)Consequently, set aside the penalty

proceedings issued by the 2nd Respondent against the Petitioner herein. '

|.A.NO:I OF 20Xd

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased tb grant

stay of all further proceedings, including any reeovery, pursuant to the impugned

order dated'U8,0i.2025 issued by the 2nd Respondent under Section 147 read

with Sections 144 & 144-8 of the lncome Tax Act, 1961 for the assessment year

2O2O-21, pending disposal of the above writ petition.

Counsel for the Petitioner : SRI PRAMOD MALIGI

Counsel for the Respondent Nos.l to 3, 5 to7 ; SRI K.SUDHAKAR REDDY (Sr
sc FoR rNcoME TAX)

Counsel for the Respondent Nos.4 & 8 : SRt K.RAJESH REDDY

I



W.P.NO: 32043 OF 2025

Between:

SHAIK JANI MIYA, S/o. SHAIK HUSSEN, Aged about 57 years, Occupation-
Business, R/o- H No 6-3-4211 Z P Quarters Khammam-507002, Telangana, lndia
PAN- CGRPS6455E, Assessment Year- 2016-17.

.PETITIONER

AND

1. Assessment Unit, National Faceless Assessment Centre, lncome Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi - 110 003.

2. The lncome Tax Officer, Ward 1, Khammam lncome Tax Office, Rajeev Gunt,
Rajiv Chowk, Ndar Kinnerasani Theatre, Khammam, Telangana, 507001.

3. Union of lndia, Represent by Secretary Ministry of Finance North Block, New
Delhi-110 001.

.....RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in the

nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by 2nd

Respondent under section 148 Dated- 28.03.2023 vide DIN No-

ITBA/AST/51148-112022-2311051527110(1) for the Assessment Year 2016-17 and

the consequential order passed by the 1st respondent u/s. 147 r.w.s 144 read with

section 1448 of the lncome-tax Act Date of order 15.03.2024, DIN-

IT8A/A5T/5114712023-2411062688904(1 ) for the Assessment Year 2016-17, as

arbitrary, illegal, bad in law, void ab initio, violation of principles of natural justice

apart from violation of Articles 14, 19 (t)(g) and 265 of constitution of lndia apart

from being violative of provisions of section 148A and section 149 of the Act and

also contrary to the circular issued by CBDT and provisions of section 151A of the

Act, and consequently set aside the order passed by 1st Respondent u/s. 147

r.w.s 1 44 read with section 1448 of the lncome-tax Act Date of Order 15.03.2024,

DIN- ITBA/AST/S/1 47t2023-24/1062688904(1) for the Assessment Year 2016-17

and all consequential proceedings pursuant there to.



|.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings, including any recovery, pursuant to the order passed by

the 1st Respondent u/s. 147 r.w.s 144 read with section 1448 of the lncome-tax

Act Date of Order 15.03.2024, DIN- IT84/A3T/5114712023-2411062688904(1) for

the Assessment Year 2Q16-17 and stay of Demand notice under section 156

Dated- 15.03.2024 vide DIN No- ITBA/AST/S/156/2023-2411062689106(1) for the

Assessment Year 2016-17 .

Counsel for the Petitioner : SRI THANNERU CHAITANYA KUMAR

Counsel for the Respondent Nos.l & 2 : SRI K.SUDHAKAR REDDY (Sr SC FOR
tNcoME TA)()

Counsel for the Respondent No.3 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO:32097 OF 2025
,

Between: , .:

Ananthareddy Kalluri,, S/o. Ram reddy Kalluri age. 46 Years, 'Add. Village
lsukabaviguem post, Thopucherla, Mandal Vemulapally VIA Miryalguda, Nalgonda-
5O82Ol Telangana i .

.....PETITIONER
:

AND

1. Assessment Unit, lncome Tax Department, National e-Assessment Centre,
New Delhi, Room No. 401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi-1'10003.

2. The lncome Tax Officer, Nalgonda

3. Union of lndia, Minister of Finance Department of Revenue, New Delhi.

4. The lncome Tax Officer, Ward-1, Nalgonda

5. Union of lndia, Through Secretary Minister of Finance Department of
Revenue, New Delhi -110001.

.....RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

a,



pleased to issue a writ of Mandamus or any other appropriate order or Direction,

declaring that the order passed by the 2nd respondent under section 148(A)(d) of
;;:r:

the income:;irtax act 1961 dated 28.03.2025 bearing DIN No.

ITBA/AST/F1148:N2022-2311051527961(1) notice number for the assessment year

2016-17. as arbitrary, illegal, bad in law, void-ab-initio violative of principles of

natural justice apart from being violative of article 14,1g(1)(g) and 265 of the
I ir rr'

Constitution of llndia and section 148,4 of the income tax Act, 1961 and to. i,
cpnsequently sbt'aside the same in the interest of Justice.

l.A.NO:1 OF 2025

Petition UnO"r. Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings including any recovery, pursuant to the order passed by the

2nd respondent under section 148A(d) of the income tax Act,1g6'l dated

28.03.2023 bearing Din No ITBA/AST/F1148N2022-2311051527961(1) for the A.y
2016-17., pendigrg disposal of the above writ petition.

Counsel for the Petitioner : SRt V.V.S.ANKITH

counsel for the Respondent Nos.1, 2 & 4: Ms. BoKARo sApNA REDDY
(sENtoR sc tNcoME TAX)

counsel for the'Respondent Nos.3 & 5 : sRt N.BHUJANGA RAo, DEpury

W.P.NO: 32126 OF 2025
.i

Between:

Mohammedt#-eh:Khan Afroz, s/o. Azeemullah Khan, age 45 years, Add. 15-2-690,
Kishan Gunj, siddiamber Bazar, Nampally Hyderabad - 5oooti Telangana.

.....PETITIONER
AND

1 Assessment Unit, lncome Tax Department, National e-Assessment centre,
\ew pelh!, Room No. 401, 2nd Floor, E-Ramp, Jawahartal Nehru Stadium,
New Delhi-,.110003.

The lncome Tax officer, lro, (lnternational raxation)-1, Aayakar Bhavan,
Basheerbagh, Hyderabad, Telbngana-500001.

2



3. Union
Delhi-

W.P.NO:32130 OF 2025

Between:

Ahmed Ullah Khan, S/o. Azeemullah Khan, age 48
Gunj, Siddiamber Bazar, Nampally Hyderabad - 50001

dfl$gr*'$""
1ili$o1r

../ .:::: E

Rep By its Secretary Ministry of Finance North Block, New

...RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstancesr'.$t{_ted in the affidavit filed therewith, the High Court may be

pleased to issueratwrit of Mandamus or any other appropriate order or Direction,

d6claring that the'erder passed by the 2nd respondent under section 1a8(A)(3) of

the income tax act 1961 dated 25-06-2025 bearing DIN No.

ITBA/AST/Fl148N?025-2611077808060(1) notice number for the assessment yearj 
. ,l:

2O2O-21 as arbitHry, illegal, bad in law, void-ab-initio violative of principles of

natural justice apart from being violative of article 14,19(1)(9) and 265 of the

Constitution of lndia and section 1484 of the income tax Act, 1961 and to

consequently set aside the same in the interest of Justice. i

|.A.NO:1, OF 2A25

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings including any recovery, pursuant to the order passed by the

2nd respondent under section 148A(d) of the income tax Act,1961 dated 25-06-

2025 btearlng Din No ITBA/AST/F/1 48N2025-26t1077508060(1) for the A.Y 2O2O-

21, pending disposal of the above writ petition.
l

Counsel for the Petitioner : SRI V.V.S.ANKITH.

Counsel for thd Respondent Nos.1 & 2 : Ms BOKARO SAPNA REDDY (SENIOR
sc rNcoME TA)()i

Counsel for the Respondent No.3 : SRI N.BHUJANGA RAO, DEPUW
SOLICITOR GENERAL OF INDIA

years, Add. 15-2-690, Kishan
2 Telangani.

.....PETITIONER



AND

1

f"'
{r

Assessirent Unit, lncome Tax Department, National e-Assessment Centre,
New Ddlhi, R.oom No. 401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi-110003.

The lncome Tax Officer, Botanical Gardens Signature Towers, Kondapur
HyderaQad, Telangana.

Union of lndia, Rep By its Secretary Ministry of Finance North Block, New
Delhi. i

4. The lncdme Tax Officer,Ward-7(1), Botanical Gardens, Signature Towers,
Kondapur, Hyderabad, Telangana-500032.

5. Union of lndia, Rep By its Secretary Ministry of Finance North Block, New
Delhi- 110001.

2

3

.....RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ of Mandamus or any other appropriate order or Direction,

declaring that the order passed by'the 2nd respondent under section 1a8(A)(3) of

the income tax act 196'1 dated 291 0612025 bearing DIN No.

IfBA/AST/F1148N2025-2611077987428(1) notice number for the assessment year

2020-21. as arbitrary, illegal, bad in law, void-ab-initio violative of principles of

natural justice apart from being violative of article 14,19(1Xg) and 265 of the

constitution oT lndia and section 1484 of the income tax Act, 1961 and to
consequently set aside the same in the interest of Justice.

|.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings including any recovery, pursuant to the order passed by the

2nd respondent under section 148A(d) of the income tax Act, 1961 dated

2910612025 bearing Din No ITBA/AST/F|148N2025-2611077987428(1) for the A.Y

2O2O-21., pending disposal of the above writ petition.

Counsel for the Petitioner : SRI V.V.S.ANKITH

counsel for the Respondent Nos.1, 2 & 4: Ms. BoKARo sApNA REDDY
(sENtoR sc tNcoME TA)()



Counset for the Respondent Nos.3 & 5: SRI B.JITHENDER (CENTRAL GOVT
couNsEL)

t
W.P.NO: 32133 OF 2025

:

Between:

Chiranjeev Reddy Yeduguri, S/oChinappa Reddy Yeduguri, Aged About 66 years,
Occupation Doctor, Plot No.75, Road No.12, Mithilla Nagar Colony,Banjara Hills,
Hyderabad

.....PETITIONER

AND

1. The Assistant Commissioner of lncome Tax Circle 6(1), Hyderabad, lT Tower,
AC Guards, Masab Tank, Hyderabad, Telangana-500004.

2. The"P.rincipal Chief Commissioner of lncome Tax AP and TS, 1Oth Floor, C-
Bloc(,l.T. Towers, 10-2-3, A.C. Guards, Hyderabad-500004.

3. The Assistant Commissioner of lncome Tax Central Circle - 1(1), ,

Hyderabad, Aayakar Bhawan, Basheerbagh, Hyderabad, Telangana -
500004.

.....RESPONDENTS

, 'Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ order or direction more particularly one in the

nature of Writ of Mandamus, declaring the notice u/s 148 dt.31togt2o24 vide DtN

No. ITBA/AST/S/148112024-2511068220300(1) issued by the JA0(15t respondent)

instead of Faceless Assessing Office(FAO) for A.Y.2019-20 - that too on the

strength of the approval granted u/s.151 of the Act by the 2nd respondent, which

is neither manually signednor digitally signed - as void, illegal, and contrary to the

provisions df.:lncpme-tax Act and contrary to the Principles of Natural Justice.

l.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings pursuant to the notice u/s 148 dt.31.08.2024vide DtN No.

IT8A/A5T/51148_112024-2511068220300(1) issued by the JA0(1st respondent)

instead of Faceless Assessing Officer(FAO) for A.Y. 2019-20.

Counsel for the Petitioner : SRI DUNDU MANMOHAN



Counselforthe Respondents : Ms BOKARO SAPNA REDDY (SENIOR SC
rNcoME TA)()

W.P.NO: 32134 OF 2025

Between:

Chiranjeev Reddy Yeduguri, S/o Chinappa Reddy Yeduguri, Aged About 66 years,
Occupation- Doctor, Plot No.75, Road No.12, Mithilla Nagar Colony, Banjara Hills,
Hyderabad, Telangana - 500034.

.....PETITIONER

AND

1. The Assistant Commissioner of lncome Tax, Circle 6(1) Hyderabad, I T
Tower, ACr.Quards, Masab Tank, Hyderabad, Telangana-500004.

t
2. The Princi$alGhief Commissioner of lncome Tax, AP and TS, 1Oth Floor, C-

Block, l.T. T.owers, 10-2-3, A.C. Guards, Hyderabad-500004.

3. The Assistant Commissioner of lncome Tax, Central Circle - 1(1), Hyderabad,
Aayakar Bhairvan, Basheerbagh, Hyderabad, Telangana - 500004.

: .....RESPONDENTS
,

Petition Under Article,226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ order or direction more particularly one in the

nature of Writ of Mandamus, declaring the notice u/s 148 dt.31.08.2024 vide DIN

No. ITBA/AST/Sr1148-1t2024-25t1068220313(1) issued by the JAO (1st
i.- 

' 
:

respondent) instead'of Faceless Assessing Officer(FAO) for A.Y.2018-19 - that too
,!: :

on the strength of the approval granted u/s.151 of the Act by the 2nd respondent,

which is neither manually signed or digitally signed - as void, illegal, and contrary

to the provisions of lncome{ax Act and contrary to the Principles of Natural

Justice. 
:
,,

|.A.NO:1 OF 2025

Petition Un{gr Section 151 CPC praying that in the circumstances stated in

the affidavit filed.!aoupport of the petition, the High Court may be pleased to stay

all further proceEdiqgs pursuant to the notice u/s 148 dt.31.08.2024videDlN No.

ITBA/AST/S/148 112024-2511068220313(1) issued by the JAO(1st respondent)

instead of Faceless Assessing Officer(FAO) for A.Y. 2018-19.
r{,i illi{l'r.'

Counset for thelfielitioner : SRt DUNDU MANMOHAN



Gounsel for the Respondents : Ms BOKARO SAPNA REDDY (SENIOR SC

rNcorETA)()

W.P.NO: 32287 OF 2025

Between:

Mrs. Sridevi Gummadi, Wo. Mr. G. Ramarao, aged 55 years, Occ.. House wife,
D.No. 5-6-673, SKD Nagar, Vanasthalipuram, Near Community Hall, Hayathnagar,
Ranga Reddy Diftrict, Hyderabad - 500 070, Telangana.

.....PETITIONER

AND

1. Assessment Unit, lncome Tax Department, National e-Assessment Center,
New Delhi, Room No. 401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi - 110 003.

. rir:?.r.

2. The lncome Tax Officer, Ward 91, Hyderabad l.T.Towers, AC Guards, Masab
Tank, Hyderabad - 500 004, Telangana

3. The Principal Chief Commissioner of lncome Tax, Andhra Pradesh and
Telangana, Hyderabad lT Towers, AC Guards, Masab TankHyderabad - 500
004, Telangana.

4. The lncome Tax Officer, Ward 9(1), Hyderabad, l.T.Towers, AC Guards,
Masab Tank, Hyderabad - 500 004, Telangana.

5. The Principal Chief Commissioner of lncome Tax, Andhra Pradesh and
Telangand, Hyderabad lT Towers, AC Guards, Masab Tank Hyderabad - 500
oo4' Telangana' 

.....RESP.NDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or

Direction, declaring that a. the order passed uls 147 r/w sec. 144 rlwls 1448 of the

lncome Tax Act, 1961, dated 14.03.2024, bearing DIN No..|TBA/AST/S/14712023-

24t1062621379(1), by the 1st Respondent, for the Assessment Year 2015 - 16

and b. the consequential penalties levied u|s.271F,271(1Xb) and 271(c) of the

lncome Tax Act, 1961 dated 1610812024, 16.08.2024, and 22.08.2024, by the 1st

Respondent, vide DIN No.'s. ITBA/PNLlFl271F12024-2511067698969(1),

ITBA/PNL/Fl27r1(1Xb)12024-2511067749495(1) ITBA/PNL/F/271(1)(c)t2o24-

25t1067860909(1), for the Assessment Year 2015 - 16 as arbitrary, illegal, bad in

law, void-ab-initio, violative of the principles of natural justice, apart from being

violative of Articles 14, 19(1Xg) and 265 of the Constitution of lndia and Sec 148A

it;

l



of tf,"-lncome Tax Act, 196'1, and to consequently set aside the same in the

interests of justice.

|.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings, including any recovery, pursuant to the notice issued u/s

148 of the lncome Tax Act, 1961, dated 06.04.2022, bearing DIN and Notice No..

ITBA/AST/51148_112022-2311042570041(1), by the 2nd Respondent, for the

Assessment Year 2015 - 16; pending disposal of the above writ petition.

Counsel !6fthorPditi oner : S Rl A.V.A. S IVA KARTI KEYA

Counsel for the Respondents : SRI K.SUDHAKAR REDDY

W.P.NO: 32302 OF 2025

Between:

Mrs. Sridevi Gummadi, W/o. Mr. G. Ramarao, aged 55 years, Occ.. House wife,
D.No. 5-6-673, SKD Nagar, Vanasthalipuram, Near Community Hall, Hayathnagar,
Ranga Reddy District, Hyderabad - 500 070, Telangana.

.....PETITIONER

AND

1. The lncome Tax Officer, Ward g(1) Hyderabad, l.T. Tower, AC Guaids.
Masab Tank, Hyderabad - 500 004. Telangana ',

2. Assessment Unit, lncome Tax Department, National e'Assessment center,
New Delhi, Room No.401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi - 110 003.

3. Assessment Unit, lncome Tax Department, National e-Assessment center,
New Delhi, Room No. 401, 2nd Floor. E-Ramp, Jawaharlal Nehru Stadium.
New Delhi - 110 003.

...RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or

Direction, declaring that. a. the order passed by the 2nd Respondent, uls 147 rlwls
sec. 144 rlwls:|.44B of the lncome Tax Act, 1961, dated 02.12.2024. bearing DIN

and Notice ldo.. IT84/45T/5114712024-2511070817057(1), for the Assessment

Year 202O - 21, and b. the orders passed by the 2ndRespondent, levying penalties



u/s 272411)(d) and 271AAC(1) of the lncome Tax Act, 1961, both dated

13.06.2025 .and 18.06.2025, bearing DlN. ITBA/PNL/Fl272A(1) (dY2O25-

2611077023619(1) ITBA/PNUFl271AAC(1[2025-2611077185772(1), respectively,

for the Assessment Year 2020 - 21, as arbitrary, illegal, bad in law, void-ab-initio,

violative of the principles of natural justice, apart from being violative of Articles

14, 19(1Xg) and 265 of the Constitution of lndia and Sec 148A of the lncome Tax

Act. 1961 , and to consequently set aside the same in the interests of justice.

!.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay
,.i4 ri

all further proceedings, including any recovery, pursuant to the notice issued u/s

148 of the lncome Tax Act, 1961. dated 31.03.2024, bearing DIN and Notice No..

ITBA/AST/S/148 1112023-24/1063758847(1), by the 2nd Respondent, for the

Assessment Year2020 - 21, pending disposal of the above writ petition.

Counsel for the Petitioner : SRI A.V.A.SIVA KARTIKEYA

Counsel for the Respondents : SRI K.SUDHAKAR REDDY

W.P.NO:32326 OF 2025

Between:

Hari Dayal Prabhakar Rao Sakimalla, S/o. Prabhakar Rao Sakimalla, Aged about 64
years, Occupation ; Business, Wo. 3-6-136/A/8 Flat No 1O4 t<eertfri Sikhara
Apartments, Himayath Nagar, Hyderaabd 500029 Telangana, lndia
PAN.AEVPS0766A, Assessment Year. 2017 -18.

.....PETITIONER

AND

1. Assessment Unit, National Faceless Assessment Centre, lncome Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal.Nehru Stadium, Delhi - 110 003.

2. The lncorpe Tax Officer, AC Guards, Masab Tank, Hyderabad.
tLi

3. Union of,Sffia, Ministry of Finance, North Block, New Delhi.

4. The lncome Tax Officer, Ward4('l), Hyderabad I T TOWER, AC Guards,
Masab Tank, Hyderabad, Telangana-500004.

5. Union old6dia, Represent by Secretary Ministry of Finance North Block, New
Delhi-1p{}p1

,\: l'"-ii
t 1 :-

.....RESPONDENTS



Petltion Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in the

nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by 1st

Respondent under section 148 Dated. 16.03.2024 vide DIN No. ITBA/AST/S/148

112023-24t1062752788(1)for the Assessment Year 2017-18and the consequential

order passed by the 1st respondent u/s. 147 r.w.s 144 read with section 1448 of

the lncome-tax Act Date of Order 25.03.2025, 1448 of the lncome-tax Act Date of

Order 25.03.2025, DIN ITBAJAST/S/14712024-2511075027084(1)for the

Assessment Year 2017-18and all consequential proceedings pursuant thereto.

|.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings, including any recovery, pursuant to the order:passed by

the 1't Respondent u/s. 147 r.w.s 144 read with section 144Bof the lncome{ax Act

Date of Order 25.03.2025, DIN: ITBA/AST/5114712024-25110750270i84(1)for the

Assessment Year 2017-l8andstay of Demand notice under section 't56 Dated:

25.03.2025 vide DIN No:ITBA/AST/S/15612024-2511075027131(1) for the

Assessment Year 2017 -18.

Counsel for the Petitioner : SRI THANNERU CHAITANYA KUMAR

Counsel for the Respondent Nos.l ,2 & 4: Ms. BOKARO SAPNA REDDY
(sENroR sc rNcoME TAx)

Counselfor thq Respondent Nos.3 & 5 : SRI N.BHUJANGA RAO, DEPUW
SOLICITOR GENERAL OF INDIA

W.P.NO: 32446 OF 2025

Between: *
Mohammed Abdrll Khaleel, S/ o Abdul Rahman Mohammed, Aged. 54 years, Occ.
Business, 1-24,3$rikanth Colony Amagal, Mahaboob Nagar 509321, Telangana,
BEoPM8338G' ,'"''

.....PETITIONER

AND

1.

,y",It,i-f
f - :l

lncome f,ia( bfficer, Ward 1, Mahabubanagar lncome Tax Office, DEO Office
Road, Metlboobnagar, Telangana, 509001 .



2. The Principal Commissioner of lncome Tax 4, Hyderabad lT Tower, AC
Guards, .Masab Tank, .Hyderabad, Telangana, 500004.

3. The National Faceless Assessment Centre, lncome Tax Department Ministry
of Finance Govt. of lndia, New Delhi.

4. Union of lndia, Ministry of Finance, Rep. by its Secretary, 166- B North Block,
New Delhi - 110 001.

....RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to (i) lssue a Writ, Order or Direction more particularly, one, in the nature

of Writ of Mandamus, decldring the action of the Respondent No.1 in passing an

Order u/s. 148A(d) dated 23.04.2022, Notice issued u/s. 148 dated 23.04.2022

calling for income for A.Y. 2015- 16, assessment order dated 24.02.2024 , and

subsequent Order dated 21.06.2024 levying penalty against the Petitioner as

illegal, arbitrary, bad in law and violative of Articles 14, 19 and 265 of the

Constitution of lndia, (ii) Set aside the Order passed u/s. 1484(d) dated

23.O4.2022 Notice issued u/s. 148 dated ,23.fr4.2o22, Notice issued u/s.148 dated

23.04.2022 calling for income for A.Y. 2015'- 16, assessment order dated

24.02.2024, and subsequent Order dated 21.06.2024levying penalty against the

Petitioner and any consequent proceedings as lacking in jurisdiction and, (iii) Set

aside the Order dated 24.02.2024 as reopening the case for assessment being

bad in law and beyond limitation as alleged lncome escaping assessment being

below the threshold limit of Rs. 50 lakhs'prescribed u/s 149(1) and therefore the

proceedings and Order lacks jurisdiction. (iv) Pass

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to grant

an interim stay on the operation of Order u/s. 148A(d) dated 23.04.2022, Notice

issued u/s. 148 of lncome Tax Act, 1961 by Respondent No.1 dated 23.04.2022

calling for the return of income of the Petitioner for A.Y. 2015 -16 and assessment

order dated 24.02.2024, subsequent Order dated 21.06.2024 levying penalty

against the Petitioner and further stay all consequential proceedings initiated or

contemplated by the Respondents, and pass

:1

Counsel for the Petitioner : SRI P.SOMA SHEKAR REDDY



counselfortheRespondentNos.lto3:SRlK.SUDunxnnREDDY(STSCFoR
rNcoME TA)()

Counselto, if," Respondent No'4 : SRI N'BHUJANGA RAO' DEPUTY

SOLICITOR GENERAL OF INDIA

W.P.NO:32447 OF 2025

Ghouse Basha
Employee, SYed
K.V.RingareddY,

Between:

AND

Sved. S/o Ahmed Basha Syed', Aged' 71 years' Occ'Retd'

viita, ptot No 12, irt"""il'o z,-rirqryfgdd" s'o' Manikonda (Jagir)'

sii&eg, i"langaha, lndia BIAPs7723K'

.....PETITIONER

l.lncomeTaxofficer;tt/ard14(1),HyderabadlncomeTaxTowers,ACGuards,r ' 
ivimlu r*k, Hvoeiaoad, Telbngana' 500004'

2.ThePrincipatCommissioneroflncomeTaxl,lncomeTaxTowers,Masab' i;;i, HvoEi"oro, ietansana' :

3. National Faceless Assessment.Centre, lncome Tax Department, Ministry of

Finln.", Government of lndia, New Delhi'

4. union of lndia Ministry of Finance Rep By lts Secretary, ioo-e North Block'

New Delhi 110 001'

5. The Principal Commissionel qf lncome Tax 1' Hydel*ad lncome Tax Tower'

AC G.u ards, rurtlii' t"."n[, Hvo 
"tiuad' 

Tel an gana' 500004'

6. The National Faceless Assessment centre, lncome Tax Department Ministry

oi'Fii'.rln.l Govt. of lndia, New Delhi' 
:

Unionoflndia,MinistryofFinanceRep.byitsSecretary,l66-8NorthBlock,
New Delhi - 110 001

.....RESPONDENTS

Petition -under-Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High court may be

pleased to (i) lssue a writ, order or Direction more particularly' one' in the nature

of Writ of Mandamus, declaring the action of the Respondent No.1 in passing an

orderu/s.148A(d)dated21.04.2022,Noticeissuedu/s.148dated21.04.2022

calling for income for A.Y. 2015-16, assessment order dated 26.02.2024, and

subsequentordersasillegal,arbitrary,badinlawandviolativeofArticlesl4,19

and 26s of the constitution of lndia(ii) Set aside the order passed u/s'148A(d)

dated2lto4t2024Noticeissuedu/s.'t48dated21to4t2o22'Noticeissuedu/s'148

dated 21.04.2022 calling for income for A.Y. 2015-16, assessment order dated

7

I

!

I

,
)



Z6lO2t2O24. and subsequent orders and any consequent proceedings as lacking in

jurisdiction.

I.ANO:I OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to grant

an interim stay on the operation of Order uls. 148A(d) dated 21.04.2022, Notice

issued u/s. 148 of lncome Tax Act, 1961 by Respondent No.1 dated 21.04.2022

calling for the return of income of the Petitioner for A.Y. 2015-16 and assessment

order dated 26.02.2024, and further stay all consequential proceedings initiated or

contemplated by the Respondents.

Counsel for the Petitioner : SRI P.SOMA SHEKAR REDDY

Counsel for the Respondent Nos.l,to 3, 5 & 6 : Ms BOKARO SAPNA REDDY
(sENroR sc rNcoME TA)()

Counsel for the Respondent Nos.4'& 7 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO: 5 0F 2025

Between:
:

Rajashekar Reddy Anthireddy, S/o. Achi Reddy An-thireddy3geO about 47^years,
Oc'cupation. Business, R/o. Hno.8-4-18l3 pav-a1p.u|. ...^ -991^oly'
Karm'anghatSaroornagar, Hydelabad 500035 Telangana, lndia PAN.AHXPA7026N,
Assessment Year. 201 8-1 9.

.....PETITIONER

AND

1. Assessment Unit, National Faceless Assessment Centre, lncome Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi - 110 003.

2. The lncome Tax Officer, AC Guards, Masab Tank, Hyderabad, Telangana.

3. Union of lndia, Ministry of Finance North Block, New Delhi.

4. The lncome Tax Officer, Wardg(1), Hyderabad/ I T TOWER, AC Guards,
Masab Tank, Hyderabad, Telangana-500004.

5. Union of lndia, Represent by Secretary Ministry of Finance North Block, New
Delhi-110 001

,

.....RESPONDENTS

i
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Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in the

nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by

2ndRespondent under section 148 Dated. 2510412022 vide DIN No.

ITBA/AST/51148_112022- 2311042846476(1)for the Assessment Year 2018-19and

the consequential order passed by the 1st respondent u/s. 147 r.w.s'144 read with

section 144Bof the income-tax Act Date of Order 0111212023, DlN.

ITBA/AST/5114712023-2411058389517(1 )for the Assessment Year 2018-19, as

arbitrary, illegal, bad in law, void ab initio, violation of principles of natural justice

apart from violation of Articles 14, 19 (t Xg) and 265 of constitution of lndia apart

from being violati.re of provisions of section 148A and section 149 of the Act and

also contrary to the circular issued by CBDT and provisions of section 151A of the

Act, and consequently set aside the order passed by 1st Respondent uls. 147

f'.w.s, 144 read with section 144Bot the lncome-tax Act. Date of Order 01t12t2023,

DlN.,ITBAJAST/S1 147t2O23-24/1058389517(1)for the Assessment Year 2018-

19and all consequential proceedings pursuant thereto.

|.A.NO:1 OF 2025

, Petition Under Section 151 CPC praying that in the circumstances stated in

the,affidavit filed in support of the petition, the High Court rnay be pleased to stay

all further proceedings, including any recovery pursuant to the order passed by the

1st'Respondent u/s. 147 r.w.s 144 read with section 144Bof the lncome{ax Act

Date of Order 01.12.2023, QlN. ITBA/AST/511.4712023-2411058389517(1)for the

AsseSsmeht Year 2018- lgandstay of Demand notice under section 156 Dated.

01.12.2023 vide DIN No.ITBA/AST/S/15612023-24/1058389589(1) for the

Assessment Year 2018- 19.

Counselfor the Petitioner : SRI M.PRANAY SAGAR

Counsel for the Respondent Nos.f , 2 & 4: Ms BOKARO SAPNA REDDY

Couniel for the Respondent Nos.3 & 5 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA



W.P.NO: 32672 OF 2025

Between:

M/s Primary Agriculture Co-Operative Society Limited, Beerpoor, R/o.Beerpur
village, Sarangapur Mandal, Karimnagar District - 505 529, Telangana, Represenetd
by its Chief Executive Officer, Mr. Ayyoru Thirupathi, S/o Mr. Anandhan.

.....PETITIONER

AND

1. Assessment Unit, lncome Tax Department, National e-Assessment Center,
New Delhi, Room No.401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi - 110 003.

2. The lncome Tax Officer, Ward 2, Karimnagar, lncome Tax Office, Aayakar
Bhavan, Near NatfafTheater, Karimnagar - 505 001, Telangana.

3. The Principal Commissioner of lncome Tax, Hyderabad - 2, lncome Tax
Office, 6-2-15613, Subhash Nagar, Nizambad - 503 002, Telangana.

.....RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or

Direction, de.claring that. a. the order passed uls 147 r/w sec. 144 rlwls 1448 of

the lncome Tax ' Act,1961,dated11.03.2A24, bearing DIN

No.lTBtuASTlsl14712023-2411062369163(1), by the 1st Respondent, for the

Assessment Year 2019 - 20 and b. the consequential penalties levied u/S.'

272A(1Xd) and 271AAC(1) of the lncome Tax Act, 1961 dated 30.06.2024 and

16.07.2024, by the 1st Respondent, vide DIN No's. ITBA/PNUF/271A(1Xd!2O24-

2511066274355(1 ) and ITBtuPNUFl2TlAAC(1)12024-2511066741213(1), for the

Assessment Year 2019 - 20as arbitrary, illegal, bad in law, void-ab-initio, violative

of the principles of natural justice, apart from being violative of Articles 1a, 19(1 Xg)

and 265 of the Constitution of lndia and Sec 148A of the lncome Tax Act, 1961,

and to consequently set aside the same in the interests of justice.

|.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings, including any recovery, pursuant to the notice issued u/s



1aS of the lncomeTaxAct, 1961, dated 27.03.2023, bearing DtN and Notice No..

ITBA/AST/S/14A--1II2022- 23t1051404369(1), by the 2nd Respondent, for the

Assessment fh3ffiO19 - 20; pending disposal of the above writ petition.
t/r

:',;, IL'
Counsel for the Petitioner : SRI A.V.A.SIVA KARTIKEYA

Counsel for the Respondents : Ms. J.SUNITHA (SR SC FOR INCOM TA)q
l;:'rf 1

w.P.NO: 32751,,ipF 2025

Between: I''ci

Haiira Haii Mukarram, D/o Late Mohammed Haji Mukarram, Ageg about 27

u#-iJ.O.iijoation Housewife, 12-1-944, Malllepaly, Gandhi Bhawan 5.0, Nampally,,|'{ydeiabad,Telanpiana-soooo 
1 .

.....PETITIONER

AND

ll. The lncome Tax Officer Ward 7(1), Hyderabad,signature Towers, Sy.No.6(P)
of Kondapur, Sy.No.37(P) of Kothaguda, OLP, Botanical Gardens,

,' Serlingarirpally,Ranga'Reddy,Hyderabad,Telangana-500084.

' 2. The Principal Commissioner of lncome Tax - 1, Hyderabad,l.T. Tower,A.C.
Guards, Hyderabad, Telangana-500004.

3. The Assessment Unit, lncome Tax Department, National Faceless
Assessment Centre, Delhi, Ministry.of Finance, Room No. 401, 2nd Floor, E-
Ramp, Jawaharlal Nehru Stadium, Delhi-1 10003.

. .....RESPONDENTS

, ,' Petition Under Article 226 of the Constitutign of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ order or direction more particularly one in the

nature of Writ ol Mdndarnus, declaring the proceedings u/s '148A(d) dt. 1510412024

bearing DINNo.ITBA/AST/F/1 48N2024- 2511064083749(1)and notice u/s 148 dt.

1StO4t2O24 bearing DIN No. IT84/45T/51148112024-2511064085 076(1)issued by

the JA0(151 respondent) instead of FAO(3rd respondent) for A.Y. 2O2O-21, as

void, illegal, and contrary to the provisions of lncome-tax Act and contrary to the

Principles of Natural Justice.

|.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings pursuant to the notice u/s 148 dt. 15.04.2024 vide DIN No.



ITBA/AST/51148_112024- 2511064085076(1) issued by the JA0(15t respondent)

instead of FA0(3rd respondent) for A.Y.2020-21, and may pass such other

order(s) as the Hon'ble Court deems fit and proper in the interests of substantial

justice, as othenvise the Petitioner would be put to irreparable loss and severe

injury.

Counsel for the Petitioner : SRI DUNDU MANMOHAN

Counsel for the Respondents : Ms BOKARO SAPNA REDDY (SENIOR SC
rNboME TA)()

W.P.NO: 32802 OF 2025

Between:

Bhagyamma Puram, D/o Chandra Reddy Chinchati, Aged About 63 years
Occupation. House Wife, 5-57, Nallagandla, Near Shivalayam, Serilingampally,
Hyderabad Telangana-5000 I 9.

.....PETITIONER

AND

1. The lncome Tax Officer Ward 8(1), Signature Towers, Sy.No.6(P) of
Kondapur, Sy.37(P) of Kothaguda, Opp. Botanical Gardens, Serlingampally
(M),R.R.District, Hyderabad, Telangana-500084.

2. The Joint Commissioner of lncome-tax, Range 8, Hyderabad, Signature
Towers, Sy.No.6(P) of Kondapur, Sy.37(P) of Kothaguda, Opp. Botanical
Gardens, Serli ngampally (M), R.R. District, Hyderabad, Telangana-500084.

, .....RESPONDENTS

Petition Under Article 226 otthe Constitution of lndia praying that'in the
I

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to iSstre an appropriate writ order or direction more particularly one in the

nature of Writ bf Mandamus, declaring the notice u/s '148 dt.2810512025 vide DIN

No. ITBA/AST/S/148 112025-2611076511028(1) issued by the JA0(1st respondent)

instead of Faceless Assessing Officer(FAO) for A.Y.2021-22, as void, illegal, and

contrary to the provisions of lncome-tax Act and contrary to the Principles of

Natural Justice.

|.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings pursuant to the notice u/s 148 dt.2810512025 vide DIN No.

r



*'l

tTBtuAST/ St14B-112O25-26t707651 1028(1) issued by the JAO(1st respondent)

insteadofFacelessAssessingofficer(FAo)forA.Y.2021.22.

Counsel for the Petitioner : SRI DUNDU MANMOHAN

counselfor the Respondents : Ms. J.SUNITHA (SR SC FOR INCOM TA)q

W.P.NO:32825 OF 2025

Between:

Ramesh Sabadu, S/o. Sabadu Narsi Reddy' 
-age

eil.e-ti. cffidufttla, Nalgonda Telangana, 508211

..PETITIONER

AND

Assessment Unit, lncome Tax Department, National e-Ass.essment centre'

irffib;ihi; Ril"i N;.;0;,'zno rrbo', E-Ramp, Jawaharlal Nehru stadium'

New Delhi-110003.

The lncome Tax Officer, Nalgonda lncome Tax Office, Near Rail Under

Bridge.

3. The Principal commissioner of lncome Tax, A.C Guards Masab Tank,

Telangana

4 The lncome Tax Officer, ward-1, Nalgonda, lncome Tax Office, Near Rail

Under Bridge.

38 Years, H.No.9-82, Kottavari

1

2

5. The Principal commissioner of lncome TaX-1, [.T Towers, A.C Guards,

Masab Tahk, Telangana-500028'

.RESPONDENTS

Petition Under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue-a writ of lvlandamus or any other appropriate order or Direction'

declaring that the order passed by the 2nd respondent under section 1a8(AXd) of

the income tax act 1961 dated 24.03.2023 bearing DtN No'

ITBAJAST/Ft148N2022-23t1051244762(1) notice number for the assessment year

2olg.2o.asarbitrary,illegal,badinlaw,void-ab-initioviolativeofprinciplesof

natural justice apart from being violative of article 14,19(1Xg) and 265 of the

Constitution of lndia and section't48A of the income tax Act' 1961 and to

consequently set aside the same in the interest of Justice.



:1 0F 7Ir,

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in suppo( of the petition, the High Court may be pleased to stay

all further proceedings including any recovery, pursuant to the order passed by the

2nd respondent under section 148A(d) of the income tax Act,'1961 dated

24.03.2023 bearing Din No ITBA/AST/F/148N2022-2311O51244762(1) for the A.Y

2O19-2O., pending disposal of the above writ petition.

Counsel for the Petitioner : SRI V.V.S.ANKITH

Counsel for the fle-spondents : Ms BOKARO SAPNA REDDY (SENIOR SC

rNcoME TN()

W.P.N

Between:

Abdul Hafeez, S/o. Abdul Raheem, aged about 51
9-109, Market Road, Kaiwakurthy, Mahabubnagar,

years, Occ ; Business, Rl/o.'H.No.
Telangana - 509324.

.....PETITIONER

AND

1. The Principal Chibf Commissioner, lncome Tax, AP AND TS, AC Guards,
Hyderabad, T.G.

2. Assessment Unit, National Faceless Assessment Centre, Income Tax- 
Oepartment, Miniitry of Finance, Room No. 4O1,2nd Floor, E-
Ramp,Jawaharlal Nehru Stadium, Delhi-no 1 10003.

3. The lncome Tax Officer, Ward 1, Mahabubnagar,Mahabubnagar, Telangana.

4. Assessment Unit, National Faceless Assessment Cent-e, lncome Tax
Department, Ministry Tinance, Room No. 401, 2nd Floor, E- Ramp,
Jawaharlal Nehru stadium, Delhi - 110 003.

5. The lncome Tax Officer, Ward- 1, Mahabubnagar, Mahabubnagar,
Telangana.

&r. .....RESPONDENTS

,,iit.j
Petition t flder Arlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to isslg,a.Writ Order or Direction more particularly one in the nature of

MANDAMUS, Sdaring the Orders dated 20-03-2023 with DIN and Notice No. 7-

EL L5TtFl14dAlIo22-231105o964921(1) passed by the 3rd Respondent under

I



section 148A (d) of the lncome Tax Act,1961 for the Assessment year 2016'2017

as being illegal, arbitrary, Without .iurisdiction, bad in Law and violative of CBDT

circular No. 1812022 dated 29-03-2022 and provisions of section 151A of the Act'

consequenfly set aside the notice under section 148 dated 20-03-2023,

Assessmentorderdated2s.l2-2o23withDlN.ITBA/ASTS/14712023-
2411O5g138O77( 1) under section 147 r.w.s 144, 1448 of the lncome Tax Act, 1961

andpenaltyordersU/s.271(1xb|andu/s.271(1)(c)forAssessmentyear20l6-

17,

t.A.NO:1 OF 2025

Petition under section 15'l CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased lt is

further prayed that pending disposal of the above writ Petition this Honorable

court may be pteased to stay the collection of:tax and penalty demands raised by

the 2nd respondent.

Counsel for the Petitioner : SRI M.MEHDI HUSSAIN

Counsel for the Respondents : Ms' J.SUNITHA (SR SC FOR INCOM TAX)

w.P.NO : 33002 OF 2025

Between:

Abdul Hafeez, S/o. Abdul Raheem, aged about 51 years, Occ. Business, Rl/o' H No'
g-t Og, tvtarkei Road, Kalwakurthy, Mahabubnagar, Telangana - 509324'

.....PETITIONER

AND

1. The Principal Chief Commissioner, Income Tax, AP and TS, AC Guards,
Hyderabad, T.G.

2. Assessment Unit, National Faceless Assessment Centre, lncome Tax- 
Department, Ministry of Finance, Room No. 401,2nd Floor, E- Ramp,
Jarivahartal Nehru stadium, Delhi - 1 10 003.

3. The lncrne Tax Officer, Ward '1, Mahabubnagar, Mahabubnagar, Telangana

.....RESPONDENTS

Petition Under p'flicle 226 of the Constitution of lndia praying that in the

circumstancesi stated in the affidavit filed therewith, the High Court may be
?..

pleased to issrie a Writ Order or Direction more particularly one in the nature of



MANDAMUS, declaring the Order dated 08/04/2022 with DIN and Notice No.

ITBA/AST/F/1 48N2022-23 I 1 042657 07 4(1 ) passed by the 3rd Respondent u nder

section 1484 (d) the lncome Tax Act, 1961 for the Assessment year 2015-2016 as

being illegal, arbitrary, Without jurisdiction, bad in Law and violative of CBDT

Circular No. 1812022 dated 2910312022 and provisions of Section 151A of the Act,

consequently set aside the notice under section 148 dated O8lO4l2O22,

Assessment Order dated 2811112023 with DlN. ITBA/AST/S/14712023-

2411058248451(1) under section 147 r.w.s 144, 1448 of the lncome Tax Act, 1961

and penalty orders U/s. 271(1)(b), Uls.271F and u/s. 271 (11(c) for Assessment

yeat 2015-16.

|.A.NO:1 AF.2U25

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

the collection of tax and penalty demands raised by the 2nd respondent.

Counsel for the Petitioner : SRI M.MEHDI HUSSAIN

Counsel for the Respondents : Ms. J.SUNITHA (SR SC FOR INCOM TAX)

W.P.NO: 33004 OF 2025

Between:

Smt. Chittem Sucharita, D/o. Lakshmi Kanth Reddy Konda, Aged about 59 years,
Occupation- House Wife, 8-2-2S3l82lJ-lll509-K, Road No.86, Jubilee Hills,
Hyderabad - 500033.

.....PETITIONER

AND

'l . Assessment Unit, National Faceless Assessment Centre, lncome Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi -1 '10 003.

2. The lncome Tax Officer, Ward - 14(1), l.T. Towers, A.C. Guards, Masabtank,
Hyderabad - 500004.

.....RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to pass an order or direction, especially one in the nature of WRIT OF

MANDAMUS holding that the notice daled 12.O3.2024 issued by 2nd Respondent



under section 148 of the Actlwith DIN and NOTICE No.ITBA/AST/S1148 1t2023-

2411062485098(1)) as being without jurisdiction, arbitrary, illegal, bad in law, void

ab initio, apart from being violative of provisions of section 148A and section 149

of the Act and also contrary to the circular issued by CBDT and provisions of

section 151A of the Act, and consequently set aside the notice under section 148

dated 12.03.2024, the assessment order passed by 1st Respondent for asst. year

2017-18 under section '147 r.w.s 144 r.w.s 1448 of the Act, dt.06.03.2025, penalty

orders passed uis.272A(1)(d) of the Act, d1.26.O9.2O25, uls.270A of the Act,

dt.26.O9.2O25 and u/s.271AAC(1) of the Act, dt.29.09.2o25.

|.A.NO:'f OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

collection of tax &penalty demand raised by 1st Respondent for the Ay.2017-18.

Counsel for the Petitioner : SRI A.V.RAGHU RAM

Counsel for the Respondents : Ms. BOKARO SAPNA REDDY (SENIOR SC
rNcoME TAX)

W.P.NO: 33308 OF 2025

Between:

Sri Venkateswara Developers, Plot No.125, Unit No.111, Road No.11, Jubilee Hills,
Hyderabad - 500038. Rep., by its Managing Partner, Sri R. Phanendra Kumar, S/o.
Sri R. Surya Narayana Rao.

.....PETITIONER

AND

1. Assessment Unit, National Faceless Assessment Centre, lncome Tax
Departmenf, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi - 110 003.

2. The lncomg Tax Officer, Ward 14(1), Hyderabad, I T Towers, AC Guards,
Masab Tank, Hyderabad.

3. The lncom,!- Tax Officer, Ward -14(1), l.T. Towers, A.C. Guards, Masabtank,
Hyderabaid500004.

.....RESPONDENTS

Petition rtflUer Arlicle 226 of the Constitution of lndia praying that in the

circumstancesl.r$fred in the affidavit filed therewith, the High Court may be

pteased to pass bn order or direction, especialty one in the nature of WRIT OF



:p
MANDAMUS holding that the order passed by 2nd Respondent u/s.148A(d) of the

Act, dt.22lo4t2\24 with DIN and Notice NoITBA/AST/F/148N2O24-

2511064265696(1) and the notice dated 22.04.2024 issued under section 148 of

the Act with DIN and Notice NoITBA,/AST/S/148 112024-2511064266575(1) for the

assessment year 2020-21, as being illegal, arbitrary and passed in gross violation

of principles of natural justice without application of mind, and consequently set

aside the same.

A.NO:I OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit fited in support of the petition, the High Court may be pleased to stay

all further procqBdings including assessment & Penalty proceedings pursuant to

issuance of 'notice by the 2nd Respondent u/s.148 of the Act, dt.22.O4.2024 tor

the Ay.2O2O-21 with DIN & Notice No: ITBAJAST/S/14g 112024'

2511064266575(1).

Counsel for the Petitioner : SRI A.V.RAGHU RAM

Counsel for the Respondents : Ms. BOKARO SAPNA REDDY (SENIOR SC

rNcoME TA()

W.P.NO:3331 40F 2025

Between:

Mr. Sved lkram Uddin, S/o. Sved Ameer Uddin, Aged About 48 Years, Occ
Busindss, R/o. H.No. 17 -3A-52, SRT Colony, Yakutpura. Hyderabad 500023.

....PETITIONER

AND

1. Union of lndia, Ministry of Finance, Represented by its Secretary 166-8' North
Block, New Delhi-1 10001 .

2. lncome Tax Office, Ward -91, Hyderabad , Aayakar Bhavan, Hyderabad-
500004.

3. The Piincipal Commissioner of lncome Tax Vll, Hyderabad, lT Towers Masab
Tank, Hyderabad, Telangana-500004.

4. The National Faceless Assessment Centre, lncome Tax Department, Ministry
of Finance, Govt of lndia, New Delhi.

5. lncome Tax Office, Ward -9(1), Hyderabad, Aayakar Bhavan, Hyderabad-
500004.



The Principal Commissioner of lncome Tax-Vll, Hyderabad, lT Towers Masab
Tank, Hyderabad, Telangana-500004.

The National Faceless Assessment Centre, lncome Tax Department.

.....RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to i. lssue a Writ, Order or Direction more particularly, one, in the nature

of Writ of Mandamus, declaring the order passed by the Respondent No.2 in

passing the impugned assessment Order dated 21.03.2023 u/s 148A(d) bearing

DIN Notice No. ITBtuAST/F|'148N2022- 2311051029384(1) and a notice bearing

DIN and Notice no. ITBA/AST/S/148 112022 2311051220799(1) u/s. 148 of the said

Act dated 24.03.2023 and Assessment order bearing DIN No.

ITBA/AST/S/14712023-2411060288105(1) dated 30.0'1.2024 as illegal. arbitrary,

bad in law, void ab initio, violative of the principles of natural justice and being

violative of Articles 14,19 and 265 of the Constitution of lndia and consequently, ii.

To Set aside the impugned Order dated 21 .03.2023 u/s 148A(d) bearing DIN

Notice No. ITBA/AST/F/'148N2022-2311O51029384(1) and a notice bearing DIN

and Notice no. ITBtuAST/S1148_112022 -2311051220799(1) u/s. 148 of the said

Act dated 24.03.2023 calling for the return of income of the Petitioner for AY 2016-

17 and Assessment order bearing DIN No.

ITBA/AST/S/147120232411060288105(1) dated 30.O1.2024 any consequent

proceedings as lacking in jurisdiction.

l.A.NO:'f OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

of operation of impugned assessment Order dated 21.O3.2O23 u/s 148A(d) bearing

DIN Notice No. ITBA/AST/F1148N2022-2311051029384 (1) issued by Respondent

no.2 including all further proceedings pending disposal of the main writ petition.

Counsel for the Petitioner : M/s SNEHA ASTHANA

Counsel for the Respondent No.1 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

Counsel for the Respondent Nos.2 to 7 : SRI K.SUDHAKAR REDDY (Sr SC FOR
lNcoME TAX)
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W.P.NO: 33326 OF 2025

Between:

Narmata Raju, S/o. N. Galaiah, Aged about 44 years, Occ ; Business, No 7-1-
2141211 DK Road, Ameerpet, Sanjeev Reddy Nagar, Hyderabad, Telangana-
500038.

.....PETITIONER

AND

1. The Union of lndia, Rep.by its secretary, Dep. Of Revenue, Ministry of
Finance lncome Tax Department, North block, New Delhi, '110001.

2. The Principal Chief Commissioner of lncome Tax, AP and TS, lOth floor D-
block, lT Towers AC Guard, Hyderabad.

3. The lncome Tax Of{icer, lncome Tax Office, Ward 6, Hyderabad.

4. The Assessment Unit, lncome Tax Department, Hyderabad.

5. The Assessment Unit, lncome Tax Department.,

.....RESPONDENTS

Petition Under A.l.icle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or direction, more particularly one in the nature of

Writ of Mandamus, by declaring the impugned proceeding of the 3rd Respondent

the demand notice dt. 2411012025 and the orders of the 3rd Respondent dt.1913124

for A.Y. 2017-18 u/s 1484 of the income Tax Act, 1961 vide Document

ldentification No_DlN.M3A/A51Fn48N2023-2411062920723(1) where in the

transactions relating to the Assessmenlyear 2017-18 apparently after more than 8

years, on the arbitrary directions of the 3rd respondent on mechanical and the

formal approval granted by the 2nd respondent and all the proceedings issued by

the respondent No.3 without jurisdiction and thus the order passed u/s 148, 148A,

142(11, 144, 156 of the lncome Tax Act,1961 and the subsequent Assessment

order under section 147 read with 144 B of the income Tax Act dt 2510212025,

including the proceedings uls 274 and 272 A(1) (d), 2804 which are in violation of

principles of natural justice, illegal, arbitrary, unconstitutional, without jurisdiction,

in violation of section 151(4), consequent to the order passed u/s 148A(b) dt.

1910312024 vide DIN No. ITBA/AST/F1148N2O23-2411062920723(1), issued by the

3rd respondent instead of FAO (4th respondent) and all the consequent

proceedings including the proceedings under section 270A of Respondent No.4

initiating penalty proceedings as void, illegal, arbitrary, without jurisdiction violative


